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PARTIV

Acts of the Gujarat Legistature and Ordinances promulgated and
Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 13th September 1969 is hereby published for general information.

K. M. SATWANI,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 13 OF 1969

(First published after having received the assent of the Governor in the “Gujarat
Government Gazette” on the 17th September 1969.)

An Act to establish and incorporate a University for the developmer{t of agriculture
including animal husbandry and allicd sciences in the State of Gujarat.

Tt is hereby enacted in the Twenticth Year of the Republic of India as follows: —
CHAPTER L
PRELIMINARY.

1. (I) This Act may be called the Gujarat Agricuitural University Act, 1969.Short title,

oextent and
COMINCNCE-

() Tt extends to the whole of the State of Gujarat. S

(3) This section shall come into force at once; all or any of the remaining provi-
sions of this Act shall come into force on such date or dates as the State Govern-
ment may, by notification in the Official Gazette, appoint.

' 06 /Q')

IV-Extra-19 {Lino) .
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2. In this Act, unless the conftext otherwise requires,
(1) “Academic Council” means the Academic Council of the ‘University;

(2) “agriculture” means the basic and applied sciences relating to soil and
water management, crop production (including production of all garden crops and
control of plants, pests and discases), horticulture, animal husbandry including
veterinary and dairy science; fisheries, forestry including farm forestry, land use
and management, home economics, co-operation, processing and marketing relat-
ing to agriculture, and also the economic and soctal uplift of the rural people;

(3) “Board” means the Board of Management constituted under section 25:
() “collepe” means a constituent college of the University under the direct
control and management of the Board and the principal exccutive officer of the

University, whether located at the headquarters campus or elsewhere:

(5) “extension education” means the cducational activities concerned with

. the training of farmers and homemakers and other groups serving agriculture in

fmproved agricultural practices and the varions phases of scientific technology
telated to agriculture and agricultural production, and marketing, Tt would involve
but may not be limited to the work through meetings, demonstrations and other
methods for teaching improved agricultyral practices and the training of workers
required for the conduct of such educational activities;

(6) “Faculty” means the teaching, research and extension staff of a college
or division of the University, including all members of the staff having the rank
of Assistant Professor and above;

(7) “hostel” means a unit of residence for students maintained or recognised
by the University as a part of, or separate from, a college;

(8) “officer” means an officer of the University as specified in section 9 or
any other person in the employment of the University declared as an officer
by the Statutes;

(9) “prescribed” means prescribed by Statutes:

(10) “Principal” means the chicf exccutive officer of a college by whatever
name called;

Explanation—The term “Principal” refers to the status of such an officer prior
to the college being taken over by the University, although such officer may
have a different title under the University organisation;

(I1) “registered graduate” means a graduate registered under the provisions
of this Act;
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({2) “Regulations” means the regulations made by the Academic Council
and other authorities of the University under the provisions of this Act;

(13) “Scheduled Castes” means such castes, races or (ribes or parls of or
groups within castes, races or tribes which have been notified as such castes in
relation to the State of Gujarat under article 341 of the Constitution:

(I4) “Scheduled Tribes” means such tribes or tribal communilies or parts
of or groups within tribes or tribal communities which have been notified as
such tribes in relation fo the State of Gujarat under article 342 of the Constitu-
tion;

{15) “Statutes” means the Statutes made by the Board under the provisions
of this Act; '

({6) “student of the Universily” means the person enrolled in the University
for taking a course of study for a degree, diploma or other academic distinction;

(I7) “teacher” means a person appointed or recognised as such by the Univer-
sity for the purpose of imparting instructions or conducting and guiding research
or education extension programmes, and includes any other person who may be
declared by the Statutes to be a teacher;

(18) “University” means the University established and constituted uynder
section 3,
CHAPTER II.

THE URNIVERSITY.

3. (I) There shall be establishcd and conmstituted in and for the State of Incorpora-
Gujarat a University by the name of the Gujarat Agricultural University which }}‘:}‘]‘WO; i‘;’h"
shall consist of a Chancellor, a Vice-Chancellor, a Board of Management, an ¥
Academic Council and other authorities and officers as set forth in this Act,
or as provided in the Statutes. :

{(2) The University shall be a body corporate and shall have perpetual succes-
sion and a comunon seal, and may sue and be sued in the said name.

(3) The University shall be competent to acquire and hold property, both
moveable and immoveable, to lease, sell or otherwise transfer any moveable and
immoveable property which may vest in or be acquired by it for the purposes
of the University, to raise loans on the securities of its assets and to contract
and do all other things necessary for the purpose of this Act :

Provided that the power to raise any such loan shall be exercised after obtain-
ing previous permission of the State Government. :

(#) The principal campus of the University with its headquarters shall be
located at such place in the area comprised within the districts of Mehsana,
- Sabarkantha and Banaskantha as the State Government may by notification in the
Official Gazette, specify. Another campus of the University shall be located at
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Junagadh. The University may establish such other campuses and at such other
places as it may from time to time decide.

i'i‘iel‘;]i]tg; 4. (1) With respect to teaching at the University or college level, research

diction, and extension- education programme in the field of agriculture; the territorial
jurisdiction and responsibility of the University shall cxtend to the entire State
of Gujarat. '

(2) The University may assume tesponsibility for the establishmient and main-
tenance of all institutions imparting terminal training including training of field
extension staff siich as State agricultural schools, Gramsevak training centres
and stockmen training classes, at all levels of education in agriculture.

(3) All colleges, rosearch and experimental stations or other institutions com-
ing under the jurisdiction and authority of the University shall come in as con-
stituent units of the University under the full management and conatrol of the
University officers and authorities. No unit shall be recognised as an affiliated
unit.

Objects of 5. The University shall be decmed to be established and incorporated for the

:};"Y Univers  following purposes, namely: —

(/) making provision for imparting education in agriculture and allied
sciences and humanities;

(2) furthering the advancement of learning and prosecution of research in
agriculture and other allied sciences:

() undertaking the extension, through appropriate media, of agriculture
and other allied sciences specially to the rural people of the State;

(#) making provision for the study of basic sciences and humanities, with
a view to supporting other professional studies and thereby integrating such
studies in the University curricula;

(5) undertaking the integration of teaching, research and extension training
with a view to promoting the productivity of agriculture;

(6) conferring such degrecs, diplomas, certificates and other scademic
distinctions as the University may deem fit;

(7) such other purposes, not inconsistent with the provisions of this Act
which the State Government may, on application by the University, by noti-
fication in the Official Gazette, specify in this behalf,

University 6. (I) No person shall be excluded from any office of the University or
opet Y from membzrship of any of its authorities or from admission to any degree,

pective of — diploma or other academic distinction or course of study on the sole ground

| :?:;s '3!;%3‘(';, of sex, race, creed, caste, class, place of birth, religious belief or profession of pohi-

opinion. tical or other opinion,
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(2) It shall not be lawfnl for the University to impose on any person any
test whatsoever relating to sex, race, creed, caste, class, place of birth, religious
belief or profession of political or other opinion in order to entitle him to
be admitted as a teacher or a student of the Univirsity or to hold any office or
post in the University or to qualify for any degree, diploma or other academic
distinction or to enjoy or exercise any privileges of the University or any bene-
faction thereof.

(3) Subject to the provisions contained in sub-sections (/) and ¢2), the State
Government may direct that the Universiiy shall reserve for members of Sche-
duled Castes, Scheduled Tribes or candidates from other States in India, seats
in colleges for admission as students :

"Provided that nothing in this section shall require the University fo admit to
any course of study, students larser in number than, or with academic or other
qualifications lower than, those prescribed.

7. The University shall have the following -powers and functions, namely:—
(Z) to provide for education and instruction in agriculture and allied sciences

and in such other branches of learning as the University may deem fit:

(2) to make provisions for conduct of research in agriculture and allied
branches of learning;

(3) to make provision for dissemination of the findings of research and
technical information through extension education programmes;

(4) to institute degrees, diplomas and other academic distinctions:

(3) to institute courses of study and to hold examinations for and to confer
degrecs, diplomas and other academic distinctions on persons who have —

(@) pursued a course of study as prescribed, or

(b) carried out research -in the University or in an institutibn recognised
in this behalf by the University as may be prescribed;

(6) to confer honorary degrees and other distinctions as may be prescribed;

(7) to provide lectures and instructions for field workers, village lcaders and

other persons not enrolled as regular students of the University and to grant
certificates to them as may be prescribed:

(8 to co-operate with other Universities and authorities in such manner and
for such purposes as the University may determine:

(9) to establish and maintain colleges relating to agriculture, fisheries,
dairying, veterinary medicine and animal science, home science, agricultural
engineering, forestry and allied sciences;

Powers and
functions of
the Univer-
gity.
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({10} to establish and maintain laboratories, libraries, research stations and
institutions, and museums for teaching, research and extension education;

(1) to institute tcaching, rescarch and extension education posts and fo
appoint persons to such posts;

. (#2) to create administrative, ministerial and other posts and to appeint
persons to such posts;

(13) to institute and award fellowships, scholarships and prizes in accordance
with the Statutes;

(14) to institute and maintain residential accommodations for students and
staff of the University;

(15) to fix, demand and reccive such fees and other charges as may be
prescribed;

(f6) to supervise and control the residence, conduct and discipline of the
students of the University, and to make arrangements for promoting their
health and welfare;

“({7) to make special provision for agricuitural research, education and
extension in relation to arid areas and areas prone to scarcity in the State of
Gujarat;

(18) to institute and manage burcau of information and of employment for
the benefit of students of the University;

(I9) to make provision for physical and military training, for students’
unions, and for sports and athlctic clubs for the benefit of the students and
the staff of the University;

(20) to provide for coaching of students of the University for competitive
examinations held for recruitment to services under the Departments of Agri-
culturc of the Union or any State Government, and

(21) to do all such acts and things, whether incidental to the powers afore-
said or not, as may be requisitc in order to further the objects of the University.,

8. (f) The Chancellor shall have the right to cause an inspection to be made,
by such person or persons as he may direct, of the University, its buildings,
laboratories, libraries, museums, workshops and equipment of institution, college
or hostel maintained, recognised or approved by, the University, of the teaching
and other work conducted by the University or under its auspices and of the
conduct of examinations held by the University and of other functions performed
by the Unjversity; and to cause an inquiry to be made in respect of any matter
connected with the administration and finances of the University.

{2) The Chancellor shaill, in every case, give due notice to the University of
his intention to cause an inspection or inquiry to be made, and the University
shall be entitled to appoint a representative who shall have the right to be present
and be heard at such inspection or inquiry. :
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(3) The Chancellor shall communicate to the University his views with reference
to the results of such inspection or inquiry, and shall, after ascertaining the opinion
thereon of the University, advise the University upon the action to be taken and
fix a time limit for taking such- action.

() The University shall, within the tine limit so fixed, report to the Chancellor
the action which has been taken or is proposed to be taken on the advice tendered
by the Chancellor.

(5) The Chancellor may, where action has not been taken by the University to
the satisfaction of the Chancellor within the time limit fixed and after considering
any explanation furnished or representation made by the University, issue such
directions as the Chancellor may think fit and the University shall comply with such
directions. :

(6) Notwithstanding anything contained in the preceding sub-sections of this
section, if at any time the Chancellor is of the opinion that in any manner the affairs
of the University are not managed in furtherance of the objects of the University,
or in accordance with the provisions of this Act, and the Statutes and regulations
or that special measures desirable to maintain the standards of University teaching,
examination, research or extension cducation, he may indicate to the University
any matter in regard to which he desires an explanation, and call upon the Univer-
sity to offer such explanation and within such time as may be specified by him. If
the University fails to offer any explanation within the fime specified or offers an
explanation which, in the opinion of the Chancellor, is not satisfactory, the Chancel-
lor may issue such directions as appear to him to be necessary and desirable in the
circumstances of the case, and may exercise such POWers as may be nccessary for
giving effect to these dircctions.

{7) "The University shall furnish such information relating to the administration
and finances of the University as the Chancellor may from time to time require,

CHAPTER III.
OFFICERS OF THE UNIVERSITY.
9. The following shall be the officers of the Universily, namely :-—

(1) The Chancellor,

(2) The Vice-Chancellor,

(3) The Directors of Campuses,

(4) The Registrar, i

(5) The Comptroller,

(6) The Director of Purchase and Properties,
(7). The Librarian,

{(8) The Director of Student Affairs,

(9) The Deans of Faculties,

Officers of
the Univer-
Bity.
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(10) The Director of Research and Dean of Post-graduate Studies,

(11) The Director of Studies in Basic Sciences and Humanities,

(12) The Director of Extension Education,

(13) Such other officers in the service of the University as may be declared
by the Statutcs to be Officers of the University.

10. (I) The Governor of the State of Gujarat shall be the Chancellor of the
University.

(2) The Chancellor shali, by virtue of his office, be the Head of the University
and shall, when present, preside at any convocation of the University.

(3) Every proposal to confer an honorary degree shall be subject to the confirma-

“tion of the Chancellor.

Vice-Chancel.
- lor.

Powers and
duties of the
Vice--
Chancellor.

() The Chancellor shall exercise such other powers and perform such other
duties as may be conferred or imposed on him by this Act or.the Statutes,

1. (1) The Vice-Chancellor shall be a whole-time officer of the University
and shall be appointed by the State Government,

(2) The Vice-Chancellor shall hold office for a term of three years and shall be
eligible for reappointment to that office for one additional term of three years,

(3) The emoluments and otker terms and conditions of service of the Vice-Chan-
cellor shall be such as may be prescribed and shall niot be varied to his disadvantage
after his appointment, without his consent.

(43 The Vice-Chancellor may by writing under his hand addressed to the
Chancellor resign his office. The resignation shall bé delivered te the Chancellor
ordinarily at least sixty days prior to the date on which the Vice-Chancellor wishes
to be relieved from his office, but the Chancellor may relieve him earlier. The
resignation shall take effect from the date of relief.

(5) During the leave or absence of the Vice-Chancellor, or in the event of a
vacancy in the office of the Vice-Chancellor, until an appointment is made under
sub-section (1) to that office, one of the Deans of Faculties nominated by the
Chancellor for the purpose shall carry on the current duties of the office of

the Vice-Chancellor,

12. (I The Vice-Chancellor shall be the principal execntive and academic
officer of the University and ex-officio member and Chairman of the Board and
of the Academic Council. He shall, in the absence of the Chancellor, preside at

the convocation of the University.

(2) The Vice-Chancellor shall cxercise general control over the affairs of the
University and shall be responsible for the due maintenance of discipline in the

University.
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(3 The Vics-Chancellor shall have powsr to convene meetings of the Board
and the Academic Council.

(#6 The Vice-Chancellor shall ensure the faithful observance of the provisions
of this Act and the Statutes and Repulations, and he shall possess all powers neces-
sary for this purpose.

(% The Vice-Chuncellor shall be tesponsible for the pregentation of the annpal
finanicial estinrates and the armual accounts and balance sheet of the University to
the Board.

{® (@) In any emergency which, in the opinien of the Vice-Chancellor,
requires that immediate action should be taken, he shall take such action as he
deems necessary and shall at the earliest opportunity thereafter report his action
to such officer, autherity or body as would have in ordinary course dealt with
the matter.

(¥) When action taken by the Vice-Chancellor under this sub-section affects
any person in the setvice of the University such person shall be entitled to
prefer an appeal through the said officer, authority or body to the Board within
one month from the date on which such action is communicated to him.

(7) Subject to the provisions of the preceding sub-sections the Vice-Chancellor
shall give effect to the orders of the Board regarding the appointments, dismissal,
suspension and punishment of officers, teachers and other employces of the
University.

(8) The Vice-Chancellor shall be responsible for the proper administration
of the University and for close co--ordination and integration of teaching,
research and extension education.

(9) The Vice-Chancellor shall exercise such other powers as may be pres-
cribed for the carryving out of the purposes and provisions of this Act.

13. (f) There shall be a Director of Campus for each campus of the Univer- Director of
sity maintained under sub-section (4) of section 3. Gampus.

(2) The Director of a campus shall be a whole-time officer of the University
and he shall be appointed by the State Government from amongst persons who
are not employees of the University or of the State Goverhment.

(3) The emoluments and other terms and conditions of service of the Director
of a campus shall be such as may be prescribed.

(¢ The functions of the Director of a campus shall be to co-ordinate all
activities of the University within his campus and in carrying out such functions
he shall wotk in close co-operation with the Detns of Faculties and other officers
and shall be responsible to the Vice-Chatcellot,

IV-Extra-20 (Lino}
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Registrar. 14. (1) The Registrar shall be a whole time salaried officer of the University
and shall be appointed by the Vice-Chancellor subject to the approval of the
Board. ' '

(2) The emoluments and other fterms and conditions of service of the
Registrar shall be such as may be prescribed,

{3) The Registrar shall be responsible for the due custody of the records and
the common seal of the University. He shall be ex-officio  Secretary to the
Academic Council and shall be bound to place before it all such information as

-7 may be necessary for the transactions of its business. ‘He shall receive applica-
tions for entrance to the University and shall keep a permanent record of all
courses, curricula and other information as may be necessary,

{4} The Registrar shall also act as the Secretary of the Board.

(5) The Registrar shall be responsible for maintaining a permanent record of
the academic performance of students of the University including the courses
taken, grades obtained, degrees and diplomas awarded, prizes or other distinc-
tions won, and any other items pertinent to the academic performance of the
students.

(6) The Registrar shall exercise such other powers and perform such other
duties as may be prescribed or required from time to time, or which may be
assigned to him by the Board or the Vice-Chancellor.

The Com.- 15. (I) The Comptroller shall be a whole-time salaried officer of the Univer-
pbroller-  sjty and shall be appointed by the Vice-Chancellor subject to the approval of
the Board. ’

(2) The emoluments and other terms and conditions of service of the Com-

ptroller shall be such as may be prescribed.
!

(3 The Comptroller shall manage the property, funds and the investments
of the University and shall advise the University in regard to its financial policy.

(#) The Comptroller shall be responsible to the Vice-Chancellor in the pre-
paration of the budget and statement of accounts of the University, and for
ensuring that expenditures are made as authorised in the budget. He may dis-
allow any expenditure which may contravene the terms of any Statute or for
which provision is required to be made by the Statute but has not been made.

16. (I} The Director of Purchase and Properties shall be appointed by the

The

Director Vice-Chancellor subject to the approval of the Board.

of Purchase

and

Propertics, (2} The emoluments and other terms and conditions of service of the Director

of Purchase and Properties shall be such as may be prescribed.
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(3) The Direcior of Purchase and Properties shall perform the following
functions and duties, namely : —

(@ to arrange for the maintenance and construction of the buildings and
other structures of the University;

(b) to arrange for the purchase and maintenance of machinery and other
equipment necessary for the purposes of the University;

{c} to maintain the lawns, grounds and gardens of the University campus;
(d) to be the general custodian of all University property;

(¢} to perform such other duties as may be prescribed or as may be
assigned to him by the Vice-Chancellor. :

(#) The Director of Purchase and Properties shall, in the discharge of his
duties, be responsible to the Vice-Chancellor,

17. (I) The Librarian shali be appointed by the Vice-Chancelior subject t0 10000
the approval of the Board and shall be responsible to the Vice-Chancellor for
all matters concerning the library and the purchase, cataloguing and maintenance
of books and journals and operation of the library,

(2) The emoluments and other terms and conditions of service of the Librarian
shall be such as may be prescribed.

18. (I} There shall be a Dean for each faculty of the University instituted Deans of
under section 29, Faculties,

(2) The Dean of a Faculty shall be the Chairman of the Board of Studies of
that Faculty and shall be responsible to the Vice-Chancellor for the faithful
observance of the Statutes and Regulations relating to the faculty and for the
organisation and conduct of the teaching, and in carrying out his responsibilities
for the organisation and conduct of these functions he shall work in close liaison
with other officers including the Directors of Research and Extension Education
and shall generally work through the Heads of the Departments of the faculty.

(3) The Deans of Facultics shall have such other duties and perform such
other functions as may be necessary for the proper functioning of the work of
their respective faculties as assigned by the Vice-Chancellor.

19. (1) The Dircctor of Research and Dean of Post-graduate Studies shall oy -

be a whole-time salaried officer of the University and shall be appointed by the Dijri:{ctor
Vice-Chancellor subject to the approval of the Board in accordance with the gnq i?g:;"‘;f

. P : Post gradua-
Statutes made in this behalf to Sto djes‘a
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{2) The emoluments and other tgrms and conditions of sgrvice of the Director
of Research and Dean of Post-graduate Studies shall bg such as may be prescribgd.

(3) The Director of Research and Dgan. of Posi-gragduate Stydips shall parform
the following functions and duties, namely : —

(9 to co-ordinate post-graduate studies in all oolleges, dapartpents and
sections of the University; .

(&) to supervise maintenance of records pertaining to post-gradugte enurses,
instructions and students;

(¢) to co-ordinate all research of the University in close co-operation with the
Deans of faculties and other officers;

(d) to supervise and ensure the efficient working of the reseprch stagions all
over the State; '

(¢) to exercise such other powers and perform such other dutics as may be
prescribed.

Dicector of 20~ (/) The Director of Extension Education shall be a whole-time salaried

Extension  officer of the University responsible to the Vice-Chancellor. He shall be appointed

Bducation. 1y the Vice-Chancellor, subject to the approval of the Board, in accordance with
the Statutes made in this behalf. He shall be responsible for the co-ordination
of all extension education programmes of the University in close co-operation with
the Deans of faculiies and other officers,

{2) The emoluments and other terms and conditions of service of the Director
of Extension Education shall be such as may be prescribed.

(3) The Director of Extension Education shall exercise such other powers and
perform such other duties as may be prescribed.

The AL. (1) The Director of Studies in Basic Sciences and Humanities shall be
Dircctor responsible for the supervision of the staff necessary for providing courses of study
fnf %‘;‘;‘?c‘"’ in the Basic Sciences and Humanities necessary in the curricula of students in the
Seiences calleges and for the development and supervision of instruction programmes in
“Hn;mnitja& these ficlds as required by the curricula of the University.
(2) The Director shall be a whole-time salaried officer and shall be appointed
by the Vice-Chancellor with the approval of the Board.

(3). The emoluments and other terms and congditions of service of the Director
shall be such as may be prescribed by Statutes.

Birector 22, (I) The Director of Student Affairs shall be a whole-time salaried officer

A oudent  and shall be appointed by the Vice-Chancellor with the approval of the Board.
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(2) The emoluments and other terms and conditions of service of the Director
of Student Affairs shall be sych as may be prescribed. '

(3) The Director of Student Affairs shall perform the following functions and
duties, namely: —

1

(@) to make arrangements for the housing of students;
(b} to arrange programmes of student counselling;

(c) to arrange for the employment of students in accordance with the plans
approved by the Vice-Chancellor;

(d) to supervise the extra-curricular activities and look after the general needs
of the students;

(€) to assist in the placement of the graduates of the University;

(fy to organise and mainfain contact with the alumni associations of the
University;

(2) to establish liaison between students and teachers:

(#) to perform such other duties as may be assigned to him by the Vice-
Chancellor.

23. (1) Subject to the provisions of this Act, the designations, qualifications, Dotermi-
method of recruitment, pay, allowances and other terms and conditions of service o tions
of all employees of the University and their powers and duties shall be such as of servico of

: : : . Universit,
may from time to time be determined by the Statutes. cmployeeg_

{2) No officer or ampleyee of the University shall be offered nor shall he accept
any remuneration for a0y werk in the University save such as may be provided

. for in the Statutes.

CHAPTER 1V.

AUTHORITIES OF THE UNIVERSITY.

24, The following shall be the authorities of the University, namely;— OAglt‘ﬁgﬂﬁeﬁ
(1) The Board of Management, University.

(2) The Academic Council,
(3) The Faculties,

@) The Beards of Studies of each Faculty including Board of Post-graduate
Studies, and

(5) Such other bodies of the University as may be declared by .-the Statutes
to be the authorities of the University.
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Etg}r;i:t;t;gnrd 25. () The Chancellor shall, as soon as may be after the first Vice-Chancellor
of is appointed under section 53 take action to constitute the Board of Management.

Management,

{(2) The Board shall consist of the following members : —

)
@
&)
@
©)
(©)
)

Class I—Ex-officio Members.

The Vice-Chancellor,

The Directors of Campuses,

The Secretary to Government, Agriculture Department,
The Secretary to Government, Education Department,
The Secretary to Government, Finance Department,
The Director of Agriculture,

The Director of Animal Husbandry.

Class HH—Ordinary Members.

(4) Thirteen persons, not being officials, to be nominated as follows : —

(@) To be nominated by the Chancellor: —

() two agricultural scientists having background of agricultural research

or education;: and

(i) two farmers;

() To be nominated by the State Government: —

(ft)) one person experienced in the field of co-operative marketing and

one person experienced in the field of co-operative banking:

(iv) one industrialist or manufacturer having special knowledge in agri-

cultural development;

(v) one woman social worker preferably having background of rural

advancement;

(v)) one engincer experienced in agriculturat engineering;
{vii) one educationist; and
{viii) three members of the Gujarat Legislative Assembly.

(B) One representative nominated by the Director General of Indian Council
of Agricultural Research,

(3) The Vice-Chancellor shall be the Ex-officio Chairman of the Board,

(4) The Registrar shall be the Ex-officio Secretary of the Board but he shall
not be a member thereof,
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(5) Subject to the provisions of sub-section (6), and of section 46 the term of
office of the members of the Board, other than official members, shall _be three years.

(6) At the meeting of the Board held for the first time after its constitution under
this Act the members of the Board, other than official members, shall draw lots to
determine the term of their office so that three members shall retire after one year,
three members shall retire after two years and the remaining members shall retire
after three years:

Provided that the Chancellor or, as the case may be, the State Government may
renominate a member on his retirement.
[ 4
(7) The members of the Board shall not be entitled to receive any remuncration
from the University except such daily and travelling allowances as may be prescribed,

26. (/) The Board shall exercise and perform the following powers and func- Powers and
tions, namely:— funetions of
, ¥ Board.

(@) to consider and review the financial requirements and estimates for the
University and approve its budget:

(5) to approve the recommendations for appointment of officers, teachers and
other staff of the University in the prescribed manner;

(¢) to provide for the administration of any funds placed at the disposal of
the University for the purposes intended:;

(d) to arrange for the investment and withdrawal of funds of the University;

{¢) to borrow money for capital improvements and to make suitable arran-
gements for its repayment;

(i to provide for accepting, acquiring, holding and disposal of property on
behalf of the University;

(¢) to determine the form of, to provide for custody of, and to regulate the
use of, the common seal of the University;

() to appoint such committees, either standing or temporary, as the Board

may consider necessary, and specify the terms of reference thereof, subject to
the provisions of the Act or Statutes;

() to determine and regulate all policies relating to the University in accor-
dance with this Act or the Statutes;

() to make provision for instruction, teaching and training in such branches
of learning and courses of study as may be determined by the Academic Council
within the purposes of this Act, and for research and for the advancement and
dissemination of knowledge;
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(k) to approve reconimendations for promoting post-graduate teaching, regd-
arch and extension education; '

(D to provide for the establishment and mainteriance of colleges, hostels,
Libraries, laboratories, experimental farms, reseatch institutes and other facllities
necessary for carrying out the purposes of this Act;

(n) to make provision for instituting and conferring degrees, diplomas, and
other academic distinctions;

(m to provide for the institution, maintenance, and award of scholarshipy,
fellowships, studentships, medals and prizes;

(0) to accept on behalf of the University trusts, bednests, dotiations; and
transfers of any moveable or immoveable property to the University;

{(p) to enter into, vary, carry out and cancel contracts on behalf of ths Unitvers
sity in the exercise or performance of the powers and duties assigned to it by the
Act and the Statutes;

{(g) to approve the annual accounts and the annual financial estimates of the
Untiversity;

(r) to manage and regulate the finances, accounts and investments of the
University;

(5) to make provision relating to the use of Gujarati as the medium of instruce
tion and examination;

(f) to make, amend or repeal the Statutes;

(#) to exercise such other powers and perform such. other duties not inconsis-
tant with this Act or Statutes as may be necessary for carrying out the putposes
of this Act. :

(2) 'The Board shall meet at such times and places as it may consider necesdary’
Provided that it shall hold regular meetings at least once in every two months:

Provided further that at least half of such meetings in a year shall be held at

some constituent unit of the University.
~

(3) One-third of the members of the Board shall constitute z quorum at a
meeting for the transaction of its business.

(4) The Board may, for purposes of consultation, invite any person havidg
experience or special knowledge on any subject under its consideration to attend
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its meeting. Such person may speak in and otherwise take part in the proceedings
of such meeting, but shall not be entitled to vote at any such meeting. Any person
so invited shall be entitled to such allowances for attending the meeting as may
be prescribed.

27. (I) The Academic Council shall be in charge of the academic affairs of the The Acade.
University and shall, subject to the provisions of this Act and the Statntes, super. ™° Covncil
intend, direct and control, and be responsible for, the maintenance of standards
of instruction, education and examinations and other matters connected with the
conferment of degrees or award of diplomas or other academic distinctions, and
shall exercise such other powers and perform such other duties as may be con-
ferred or imposed on it by the Statutes. It shall advise the Vice-Chancellor on
all academic matters, '

(2) The Academic Council shall consist of the following members, namely;—
(@) The Vice-Chancellor,
(b} The Deans of Faculties,
(¢) The Director of Research and Dean of Post-graduate Studies,
{d) The Director of Extension Education,
(¢} The Director of Student Affairs,
{f) The Librarian,
(g) The Registrar,
(#) The Director of Studies in Basic Scienc.es and Humanities,

() Six members from amongst the Heads of Departments of the various facul-
ties nominated by the Vice-Changellor on rotational basis,

(/) Such other members not exceeding five, and to be appointed in such
manner, as may be prescribed.

'(3) The Academic Council may co-opt as members not more than ten persons
for such periods and in such manner as may be prescribed so as to secure adequafe
representation of different aspects of agriculture.

() The Vice-Chancellor shall be the Ex-Officio Chairman and -the Registrar
shall be the Ex-Officio Secretary of the Academic Council,

(5) The term of office of the members specified in chuses (7) and (j) of sub-
section {(2) shall be two years.

IV—Extra—21 {Lino)
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f;g::"s 2;%‘3' 28. (I) The Academic Councit shai]. subject to the provisions of this Act and

duties of thothe Siatutes, have the power of prescribing by regulations all courses of study
éo"l‘:g:i‘:f“’ and of determining curricula, and shall have general coritrol on teaching
and other educational programmes within the University, and shall be responsible
for the maintenance of standards thereof, [t shall also have power to make regu-
lations consistent with this Act and the Statutes relating to all academic matters

subject fo its control and to amend or repeal such regulations,

{2} In particular, and without prejudice to the generality of the foregoing
power, the Academic Council shall have power —

(@) to advise the Board on all academic matters including the control and
management of libraries:

(b) to make recommendations for the institution of professorships, associate
professorships, readerships, and teacherships and other teaching posts including
posts in research and extension education and in regard to the duties thereof;

s emn -
S T
LS

(¢} to formulate, modify or revise schemes for the constittion or reconsti-
tution of departments of teaching, rescarch and extension education;

(d) to make regulations regarding the admission of students to the Univer-
sity and to determine the number of students to be admitted;

(e) to make regulations relating to the courses or study leading to degrees,
diplomas, certificates and other academic distinctions;

(f) to make regulations relating to the conduct of examinations and to main-
tain and promote their standards:

(g) to make recommendations regarding post-graduate teaching, research and
extension education;

{#) to make recommendations regarding the qualifications to be prescribed for
teaching, research and extension staff in the University; and

() to exercise such other powers and perform such other duties as may be
conferred or imposed on it by or under the provisions of this Act.

Faculties 29. () The University shall have such faculties as may be prescribed. In-
P 2 itially they shall include the faculties of basic sciences and humanities, agriculture,
o Hiudies veterinary and animal science, home economics and agricultural engineering and

technology.

. {2) The University shall, as soon as may be appropriate also constitute a post-
graduate faculty,

() Each faculty shall comprise such departments and with such assignment
of subjects of study as may be prescribed.
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() There shall be a Board of Studies of each faculty, the constitution, powers
amd duties of which shall be such as may be prescribed.

(3) The Dean for each facully shall be chosen in such manner and for such term
as may be prescribed.

(67 Each department shatl have a Head whose appointmeni, powers and duties
shall be such as may be prescribed and who shall be responsible to the Dean for
the proper organisation and working of the department. He shall be responsible
to the Director of Research and Dean of Post-graduate Studies and the Director
of Extension Education respectively for the research and extension programme
entrusted to his department.

30. Every authority of the University shall have power to appoint commiltees Constitution
which may, unless otherwise provided in this Act or Statutes, consist of the mem—g;""}:m“““‘
bers of that authority, and such other persons as it may think fit. B

CHAPTER V.
STATUTES AND REGULATIONS,

31. Subject to the provisions of this Act, the Statutes may provide for all or Statutes.
any of the following matters, namely;—

(@) the constitution, powers and duties of the authorities of the University and
the declaration of other bodies to be such authorities;

(b) the powers, functions, duties, manner of appointment and conditions of
service of the officers of thc University cther than the Chancellor;

(c) the designations, qualifications, method of recruitment, pay, allowances,
and other conditions of service of various categories of employees of the Uni-
versity and thelr powers angd duties;

(d) the classification and manner of appointment of teachers and other non-
teaching staff;

(e) the conferment and withdrawal of honorary degrees and academic
distinctions;

{f) the establishment, amalgamation, sub-division and abolition of faculties;

(g) the establishment of departments of teaching in the facultics:

(M the registrations of graduates and maintenance of a register of registered
graduates;

(i) the procedure of meeting of the Board of Management and the conduct
of its business;
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(/) the manner in which and the conditions subject to which pension, provi-
dent and insurance funds for the benefit of officers, teachers and other employees
of the University shall be constituted and the rules, terms and conditions of
such funds; '

(k} any matter which is to be or may be prescribed by Statutes under this Act.

Regulations. 32, (I) The authorities of the University may, by notification in the Official
Gazette make regulations consistent with this Act and the Statutes made there-
under for all or any of the following matters: — '

(@) laying down the procedure to be observed at their meetings (including the
quorum required) and the conduct of their business:

(b) providing for the matters which by this Act or the Statutes have to be
provided by regulations;

{c) providing for all matters solely concerning such authorities or for matiers
for which provision is, in the opinion of such authorities necessary for the exer-
cise of their powers and performance of their duties under this Act or the
Statutes.

(2) Every authority of the University shall make Regulations providing for the
giving of notice to the members of such authority of the dates of meetings and of
the business to be considered at.meetings and for keeping of a record of the pro-
ceedings of the meetings.

(3) The Academic Council may, subject to the provisions of the Statutes, make
regulations providing for courses of study, system of examinations, and degrees
and diplomas of the University, after receiving drafts of the same from the Board
of Studies concerned.

(4) The Academic Council may not alter a draft received from the Board of
Studies but may reject the draft or return it to the Board of Studies for further con-
sideration, together with the suggestions of the Academic Council. The Academic
Council shall however be the final authority for the approval of such draft.

(5) The Board of Management may direct the amendment, in such manner as
it may specify, of any regulation made by any authority under this section or the
annulment of any regulation made under sub-section ([), by any authority of the
University, subject however that any such amendment or annulment shall be with-
out prejudice to the validity of anything previously done or omitted to be done

under that regulation. )
CHAPTER VI

RESBEARCH AND EXTENSION EDUCATION.

33. (1) The University shall establish an Agricultural Research Organisation.

Agricultural Subject to the provisions of this Act and the Statutes, the University shall carry
Research . . . .

Organisation, on research throughout the State of Gujarat directed primarily to the problems of

agriculture and allied sciences for the purpose of aiding the development of agri-

culture and for the benefit of the rural population of the State.
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(2) The University through its Agriculiural Research Organisation shall be the
principal agency of control over agricultural research activities of the State of
Guijarat.

(3) IJurisdiction over research programmes, facilities, personnel and budgets
assigned to the Director of Agriculture and Animal Husbandry, State of Gujarat,
and to such other agencies of the State Government concerned with research of
agriculture shall be transferred to the University according to such plans and on
such datc as may be mutually agreed upon between the Board and the State
Government.

34. (1) The University shall establish an Agricultural Extension Education Agricultural
Organisation which shall, subject to the provisions of this Act and the Statotes, ]E;LZ';:’I‘;';
make useful information bascd upon the finding of research available to farmers Orgamaatmn
and others to help them solve their problems. It shall conduct demonstration and
training programmes for the benefit of students and extension workers, and within
the area of its constituent units, for the benefit of cultivators and rural people, as
well. Tnereased agricultural production shall be the principal object of all exten-
sion activities and these activities shall be co-ordinated with the other functions
of the University and other appropriate agencics of the State.

(2) The University shall be responsible for the agricultural extension educa-
tion activities in the State necessary to communicate and demonsirate to cultivators
the findings and development of agricultural research on improved practices essen-
tial to improve rural living and to increase agricultural production with special
emphasis on food production and utilisation.

(3) In order that the University may conduct such educational activities the
State Government shall transfer to the University the necessary personnel and
funds in accordance with a plan to be mutually agreed upon between the Board
and the State Government. :

(40 The Agricultural Extension Education Organisation shall be developed
under the guidance of the Director of Exiension Education.

35. (1) In consultation with the appropriate officers of the University the Vice- Co ordinatio
Chancellor shall be responsible for taking such steps as may be necessary for the fanctions.
full co-ordination of teaching, research and extension education activities of the
University.

(2) The Vice-Chancellor shall be responsible, working through the appropriate
officers and staff of the University, for seeing that conditions are established where-
by there is the maximum feasible progress in the development of new information
and technology in the natural, physical and social sciencies related to agriculture,
and the transfer thereof to the teaching curricula and to the educational pro-
grammes, thereby leading to their acceptance and adoption where applicable in
practice throughout the State.
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(3) The Vice-Chancellor shall be responsible, working through the appropriate
officers and staff of the University, to sec that there is an appropriate inter-relation
of the different curricula and courses offered in the different facultics of the Univer-
sity so as to avoid un-necessary duplication of functions between faculties and pro-
vide the students with the best course offerings and faculty contacts feasible within
the University’s resources and talents,

(4) The University shall develop its programmes of research and extension
education keeping in view the needs of the Siate and provide the appropriate
technical support and consultative advice to State Government departments enga-
ged in agricultural development work.

CHAPTER VII.
FuNDS AND ACCOUNTS.

Gencral 36. (/) The University shall establish a fund to be called the General Fund.
Fund. .

(2) The following shall from part of, or be paid into, the General Fund: —

{(a) any contribution or grant by Government;

(b) the income of the University from all sources including income from fees
and charges and sale proceeds of farm products;

() bequests, donations, cndowments and other grants, if any, received by
the University,

() The General Fund shall be kept in the State Bank of India, or in any
scheduled bank as defined in the Reserve Bank of India Act, 1934 or in 3 co-Ir of
operative bank approved by the State Gavermment for the purpose, or be, invested 1934
in securities authorised by the Indian Trusts Act, 1882, gsgf
Foundation  37. (I) The University shall cstablish a fund called the Foundation Fund from
Fand. contributions and grants made by the Government for being credited to that fund
and such other sums from the University which may be credited to the said Fund
in accordance with the Statutes.

(2) The moneys in the Foundation Fond shall be invested in the securities 1y of
authorised by the Indian Trusts Act, 1882, 1882,

Pension, 38. (I) The University shall constitute for the benefit of its officers, teachers
Efo;i(,‘?ti. and other employees in such manner and subject to such conditions as may be
1t . . - .
prescribed such pension, provident and insurance funds as it may deem fit.

(2) The State Government may declare that the provisions of the Provident XIX
Funds Act, 1925 shall apply to the funds constituted under sub-section (7} as if 132175
they were Government provident funds. .
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(3) The University shall have power to invest the provident fund amount, in
consultation with the Financial Committee constituted under section 40 in such
manger as it may determine.

39. The State Government shall in cach year after due appropriation made by Grants.
the State Legislature by law in this behalf make provision for making grants to
the University, as follows : —

(¢) a grant equal to the amount of the net expenditure incurred in the Insti-
fute of Agriculture, Anand, on such of its activities and on such of its agricul-
tural, animal husbandry and other departments as are transferred to the Univer-
sity;

{b) a grant of an amount not less than the estimated net expenditure on pay
and allowances of the staff, contingencies, and services of the University other
than in respect of the activities in the institution referred ‘to in clause (a);

(c} a grant to meet such additional items of expenditure, recurting and non-
recurring as the State Government may deem necessary for the proper function-
ing of the University.

40. (I) The Board shall constitute a Finance Committee consisting of the Finaneo
Committea,

following members, namely, the Vice-Chancellor, a Secretary to the State Govern-
ment, the Comptroller and one person to be selected by the Board from amongst
its non-official members.

' (2) The Finance Committee shall have the following powers: —

(@) to examine the annual accounts of the University;

(b) to examine the annual budget estimates;

{¢) to review the financial position of the University from time to time;

(d) to make recommendations to the University on all proposals involving
expenditure for which no provision has been made in the budget or which
involves expenditure in excess of the amount provided in the budget; and

(&) gencrally to advise the University on all financial matters.

41. (I) The annual accounts of the University shall be prepared by the Accounts
Comptroller under the direction of the Vice-Chancellor, and all moneys accruing 24

auditing.
to or received by the University from whatever source and all amounts disbursed e
yid by the University shall be entered in the accounts.

P
/6) The annuval accounts and the balance sheet shall be submitted by the
Vice-Changellor to the State Government which shall cause an  audit to be
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carried out by a chartered accountant or by an auditor appointed by the State
Government in consultation with the Accountant General, Gujarat State. The
accounts when audited shall be printed and copies thereof together with the copies
of the audit report shall be presented by the Vice-Chancellor to the Board and
the Chancellor. P‘

(3) The Board shall submit a copy of the accounts and the audit report to
the State Government along with the statement of the action taken by the Univer-
sity on the audit report and the State Government shall cause the same to be laid
before the State Legislature,

CHAPTER VIII.
SUPPLEMENTARY PROVISIONS.

42. Save as otherwise provided by or under this Act, every salaried officer
and teacher of the University shall be appointed under a written contract. The
contract shall be lodged with the Registrar of the University and a copy thereof
shall be furnished o the officer or teacher concerned.

43. Every student of the University shall reside in a hostel or other accom-
modation maintained, recognised or approved by the University or under such
conditions as may be prescribed.

44. Any dispute arising out of a contract between the University and any
officer or teacher of the University shall, on the request of the officer or teacher
concerned, be referred to a Tribunal of Arbitration consisting of one member
appoinied by the Board, one member nominated by the officer or teacher con-
cerned and an umpire appointed by the Chancellor. The decision of the Tribunal
shall be final and no suit shall lie in any Civil Court in réspect of the matter
decided by the Tribunal. Every such request shall be deemed to be submission
to arbitration upon the terms of this section within the meaning of the Indian
Arbitration Act, 1940 and the provisions of that Act shall apply accordingly.

45. (I) Any member of any authority or body of the University may resign
his office by letter addressed to the Vice-Chancellor through the Registrar and the
resignation shall take effect on its acceptance by the Vice-Chancellor or on the
expiry of thirty days from the date of the receipt of the letter by the VIOC-
Chancellor whichever event occurs earlier,

(2) The Board may remove any person from membership of any aunthority or
body of the University on the ground that such member has been convicted by a
court of law of an offence, which in the opmlon of the Board, involves moral

turpitude :

Provided that no order for removal shall be passed against any person without
giving him an opportunity of being heard.

of
1840,
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{(J) Subject to the provisions of sub-section (2), a person who is a member of
any authority of the University as a representative of another body, whether of
“the University or not, shall retain his seat on the University authority or body so
long as he continues to be a member of the body by which he was appointed and
thereafter tiil his successor is duly appeinted.

46. When any vacancy occurs in the office of a member (other than an Filling of
ex-officic member) of any authority or other body of the University before the casual
expiry of the term of office of such member, the vacancy shall be filled up, as soon "
as conveniently may be, by the nomination, appointment or co-option, as the case
may be, of a member who shall hold oftice so long only as the member in whose
place he has been nominaled, appointed or co-opted, would have held it, if the
vacancy had not occurred.

47. No act or proceeding of any authority or other body of the Universitypmmdmga
shall be invalidated merely by reason of any vacancy in its membership or bynot invali-
reason of some person having taken part in the proceedings who is subsequently ﬁﬁdcs_by
found not to have been eniitled to do so.

48. If any question arises regarding the interpretation of any provision of this Disputes as
Act, or of any Statute or regulation or rule or as to whether 2 person has been !9 consfitu-
. duly appointed as, or is entitled to be a member of any authority or other body University

of the University, or whether any decision of the Universily is in accordance with 3‘;&'}?““’ or
this Act or the Statutes, the question may, on petition by any person or body

, directly affected or swo motu be referred by the Vice-Chancellor, to the Chancellor

and shall be so referred to the Chancelior if at least ten members of the Board

so require. The Chancellor shall, after taking such advice as he deems necessary,

decide the question and his decision shall be final.

49. All acts and orders in good faith done and passcd by the University or Protection
any of its authorities, bodies or officers shall be final and no suit shall be insti- 2;223 and
~tuted against or damage claimed from the University or its authorities, bodies or
_officers or other employees for anything done or purporied to be done in pursu-

" ance of this Act and the Statutes and regulations framed therennder,

50. The annual report of the University shall be prepared under the direction Annual
- of the Vice-Chancellor and shall be submitied to the Board at least one month foPort
before the annu eeting at which it is to be considered. The Board shall, after
considering the report, forward it to the Stale Government with such comments

" as ‘may be deemed necessary and the State Government shall cause the report
together with its comments to be laid before the State Legislature.

51. () Notwithstanding anything contained in any other Act relating to the Transfer of
establishment of a University in the State or in the Statutes, Ordinances, regu-ﬁ‘;‘;‘iﬁuom
lations, rules and orders made thereunder, the colleges specified in the Schedule and colleges
appended to this Act shall as from such date as the State Government may by '? fhe U»i-
notification in the Official Gazette, specify, (hercinafter in this section referred to ’
as “the specified date”), be disafiiliated from the Universities to which they may
have been affiliated on the day immediately preceding such date and shall be
transferred to and be maintained by the University as its constituent colleges.

IV-Extra-22 (Lino)
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(2) The control and management of the colleges specified in sub-section H
shall as from the specified date stand transferred to the University and all pro-
perties and assets and liabilities of the State Government in relation thereto shall
stand transferred to, and vest in, or devolve upon, the University.

(3} Where before the specified date, the State Government has made any con-
tract in relation to any of the said colleges, that contract shall be deemed to have
been made by the University, and any reference therein to the State Government
shall be construed as a reference to the University,

(4) Notwithstanding anything contained in this Act or the Statutes and regu-
lations made thereunder, any student of a college specified in sub-section (/) who
immediately before the specified date, was studying in any such college or was
eligible for any examination of the University to which his college was affiliated
before the date as aforesaid (hereinafter referred to as the concerned University)
shall be permitted to complete his course in preparation therefor, and the University
shall make arrangements for the instruction, teaching, training and holding for
such students examinations for such period and in such manner as may be
prescribed in accordance with the curricula of studies of the concerned University.

(5) The control and management of all research and educational institutions of
the Department of Agriculture, the Department of Animal Husbandry, the Fisheries
Department and of such other Departments of the State Government as the State
Government may, by notification in the Official Gazette, specify in this behalf shall,
from such date as the State Government may by order specify, be transferred to
the University; and thereupon all properties and assets and Kabilities of the State
Government in relation to such institutions shall stand transferred to, vest in, or
devolve upon, the University.

(6) Notwithstanding anything contained in sub-sections (7), (2) and (5), the
Agricultural College, Junagadh, and all research and educational institutions in
Junagadh District which were under the control and management of any of the
Departments referred to in sub-section (5) immediately before the date specified
under sub-section (f), or as the case may be, sub-section (5), shall not, save With
the previous sanction of the State Government, be discontinued by the University
nor shall the educational, research or extension activities conducted in or by the
said College or institutions immediately before the said date be stopped or reduced
in scope or extent or transferred outside the said district, save with the like sanction.

(7} Notwithstanding anything contained in any other Act relating to the esta-
blishment of any University in the State, no such University shall as from the speci-
. fied date be competent to award any -degrees, diplomas, certificates or other
acadamic distinctions in agriculture and the Faculties of Agriculture, Dairy
Service and Veterinary Science thercof by whatever name called shall cease to

function.
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S52. (1) Notwithstanding anything contained in section 51, such of the cxisting University
staff serving in any of the colleges or institutions transferred or liable to be trans- staff of
ferred to the University under section 51, or such other staff connected therewith, :;ﬁ';sg and
as the State Government may, from time fo ime, having regard to the necessity institutions
therefor, direct, shall be taken over and employed by the University, and gvery:;”,-‘:fw
person so taken over and employed shall be subject to the provisions of this Act

~and the Statutes and regulations made thereunder :

Provided that—

(@ during the period of such employment all matters relating te the
pay. leave, retirement, allowances, pension, provident fund and other condi-
tions of service of the members of such siaff shall be regulated by the Bombay
Civil Services Rules, 1959 or such other rules as may, from time to time, be
made by the State Government, :

(b) any such member shall have a right of appeal to the State Govern-
ment against any order of reduction, dismissal or removal from service or any
other punishment,

(2) Subject to the provisions of sub-sections (3) and (4), all permanent servants
of the said staff taken over and employed by the University under sub-section (/)
shall have a lien on their posts in the service of the State Government, and the
period of their service under the University shall if they choose to revert to the

service of the State Government, be counted for their increments, pension and
other matters relating to their service.

(9) Notwithstanding anything contained in sub-section (1), every officer or
servant of the State Government taken over by the University shall, within a period -
of two years, from the date he is so taken over {or such further time, if any, as the
State Government may decide), give notice in writings to the State Government—

{@) that he should be permitted to retire and thereupon he shall be permitted
to retire from Government service and shall be entitled to such terminal benefits

as compension, pension or gratuity, or the like, as may be prescribed by the
State Government, or

(&) that he should be permanently absorbed in the service of the University
and thereupon the University shall absorb him permanently in its service and
any service rendered by him under the State Government shall be deemed to be
service under the University, and he shall be entitled to receive from the Univer-
sity such terms and conditions of service as respects remuneration, leave and
pension, and such rights as respects disciplinary matters or rights similar there-
to as changed circumstances may permit as are not less favourable than those

~ to which that person was entitled to immediately before he was taken over by
the University, or
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.- {c). that he should be permitted to revert to Government service and there-

= upon he shall be permitted to revert to the service on the same terms and condi-

tions of service applicable to him immediately before he was taken over by the
- University.

’ (4) Ii any officer or servant of the State Government fails to give notice under

sub-section (3} within the time referred to therein, he shall be deemed to have opted
to be permanently absorbed in the service of the University under clavse (b) of
sub-section (3).

(5) Notwithstanding anything contained in this section, in the case of any
officer- or ‘servant of the State Government taken over by the University, if in the
opinion of the University such officer or servant is not suitable or is surplus to
its requirements, the University may move the State Government, within a period

" of two years from the date he was s0 faken over to repatriate the said officer or

Appointraent .

of first
Yice-
Chancellor,

servant (o the service of Government. Upon such request by the University the

State Government shall take back the said officer or servant in its service.

CHAPTER IX.
TRANSITORY PROVISIONS.
53. Notwithstanding anything contained in scction 11, the first Vice-Chancellor

shall_ be appointed by the State Government as soon as praclicable after the passing
of this Act for a period not exceeding three years and on such terms and condi-

. tions as the State Government thinks fit, .

Transitory
powera of
first Vice.
Chancellor,

54. (1) It shall be the duty of the first Vice-Chancellor to make arrangements
for constituting the Academic Council and other authorities of ~the University,
other than the Board of Management, within six months after the date of his
appointment or such longer period not excceding one year in the aggregate as the
State: Government may, by notification in the Official Gazette, direct.

(2) The first Vice-Chancellor shall, with the assistance of an Advisory Com-

" mittee consisting of not more than fifteen members nominated by the State
- Government,— o

(a) subject to thc provisions of this Act and the approval of the Chancellor,—

(f) make provisional Statutes necessary for constituting the aforesaid autho-
rities and regulating the procedure at the meetings of such anthorities and the
Board of Managcmcnt and the transactlon of their business,

- : (i) draw up any Tules that may be necessary for regulating the method of
. constitution of the aforesaid authorities;

© (b) frame the first Statutes and regulations under this Act and submit them

© for confirmation to the respective authorities when they commence io exercise

their functions; and
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(¢} subject to the control of the Chancellor, make such financial arrangements .
and incur such expenditure as may be necessary to emable this Act or any part
thereof to be brought into operation.

(3} The authorities constituted under sub-section (J) shall commence to exercise
their functions on such date or dates as the Chancellor may, by an order direct.

(4) The Statutes, and regulations framed by the first Vice-Chancellor shall,
when confirmed by the respective authorities, be published in the Official Gazetie.

55. () At any time after the passing of this Act until such time as the autho- _I"itrﬁ.tt appo-
. . . . . . I H
rities of the University shall commence to exercise their functions— t‘;[,“‘;];;c;;

and teachers
_ . . f the Wai.
(a) any officer of the University may be appointed by the V1ce-ChanceIlor$m;§,_ "

with the previous sanction of the Chancellor,

(b) teachers of the University may be appointed by the Chancellor after
considering the recommendations of an Advisory Committee consisting of the
Vice-Chancellor, the Director of Agriculture and such other person or persons,
if any, as the Chancellor thinks fit to associate with them.

(2) Any appointment made under sub-section {1) shall be for such period not
exceeding four years and on such conditions as the appointing authority thinks ft:

Provided that no such appointment shall be made until financial provision has
been made therefor.

56. The Vice-Chancellor appointed under section 53 shall have powers until the Extraordi.
Board of Management commences to exercise its functions— of The Firee®
Vice-Chrnces
(@) with the previous approval of the Chancellor to make additional Statutes o™

to provide for any matter not provided for by the first Statutes;

{0) to constitute provisional authorities and bodies and on their recommen-
dations to make rules providing for the conduct of the work of the University;

(c) subject to the control of the State Government, to make such financial
arrangement as may be necessary to enable this Act or any part thereof to be
brought into force;

(&) with the sanction of the Chancellor, to make for a period not exceeding
four years such appointments as may be necessary to enable this Act or any
part thereof to be brought into force; :

(e) to appoint any committee as he may think fit; to discharge such: of kis
functions as he may direct; and

() generally to exercise all or anv of the powers conferred on the Board of
Management by or under the provisions of this Act.

1V-Extra-23 {Lino)
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Removal by §7. If any difficulty arises as 1o the hest constitution or reconstitution of any

State G - : . . . . e
ment of " authority of the University under this Act or otherwise in first giving effect (o the

dilfieulty.  provisions of this Act, the State Government, as occasion may require, may by
order do anything which appears to it necessary for the putpose of removing the
difficulty, .
SCHEDULE
( See section 51)

1. The Agricultural College, Junagadh.

2. Shri Navinchandra Mafatlél College of Agriculture, Navsari.

3. The Bansilal Amritlal Collége of Agriculture, Anand.

4. The Dairy Science College, Anand.

5. The Gujarat College of Veterinary Science and Animal Husbandry, Anand.

" PRINTED AT THE GOVERNMENT CFNIRAL PRESS, AHMED ABAD.
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Acts of the Gujarat Legislature and Ordinances promulgated
The fallowing Act of the Gujarat Legislature, having been assented’

go by the Governor on the 4 March, 2004 is hereby published for general
information. . .

: 5. 5. PARMAR,
. Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 5 OF 2004, .

(I_-“irst published, after having received the assent of the Governor in
the "Gujarat Govemment Gazefte”, on the 6™ March, 2004).

AN ACT

to establish and incorporate teaching and affiliating Universities for
imparting education in agriculture and allied sciences in the State of
Gujarat to be known as the Anand Agricultural University, the
Jumagadh Agricultural University, the Navsari Agricultural
University and the Sardar Krushinagar Dantiwada
Agricultural Univexrsity.

It is hereby enacted in the Fifty-fifth Year of the Republic of
India as follows:-- :

CHAFPTER 1
PRELIMINARY

1. - (1) This Act may be called the Gujarat Agricultural Universities Short title and
Act, 2004. wmmmﬂt.

(2)  This section shall come into force at once and the remaining
provisions shall come into-force on such date as the State Government
may, by notification in the Official Gazette, appoint and different dates
may be appointed for different provisions of the Act and any reference
in apny such provision to the date of the commencement of this Act shall
be construed as the reference to the date of coming into force of that
provision. e : 1 - -

EXT1 R S
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Definitions. 2. In this Act, uniess the context otherwise requires,-

(1) “Academic Council” means the Academic Council of the
University;

(2)  ‘“agriculture® means the basic and applied sciences
relating to go0il and water managcement rran nradietion
felaling to soil and water management, crop production
(including production of aii garden crops and control of
plants, pests and diseases), horticulture, animal
husbandry including veterinary and dairy science,
fisheries, forestry including farm forestry, land use and
management and economics, co-operation, processing

and marketing relating to agriculture;

(3)  “affiliated college” means a college affiliated under
section 31;

(4)  “Board” means the Board of Management constituted
under section 18;

(5)  “college” means—

(1) a constituent college of the University under the control
and management of a principal, located in the University
area; or

(ir) an affiliated college which is authorised to submit its
students to an examination qualifying for any degree of
the University;

(6)  “constituent college” means a University college.

(7)  “department” means a department designated as such by
Statutes with reference to a subject or group of subjects;

{8)  “extension education” means the educational activities
concerned with the training of farmers and homemakers
and other groups serving agriculture, in tmproved
agricultural practices and the various phases of scientific
technology related to agriculture and agricultural
production and marketing,

(9)  “Head of Department” means a teacher principally
responsible for imparting cducation in agriculture and
allied sciences or conducting and guiding research in
agriculture or conducting and guiding programmes of
extension cducation in a department;

(10)  “hostel” means a unit of residence for students
maintained or recognised by the University;
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(11
(12)
(13)

(14)

(15)

(16

(17)

(18)

(19)

(20)

(21)

(22)

GUJARAT GOVERNMENT GAZETTE, EX. 6-3-2004

“prescribed” means prescribed by Statutes;
“principal” means the Head of a college;

“recognised institution” means an institution for research

. norosnbhava e avianoinn adaaatian Athar than an
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affiliated coilege;

“registered graduate” means a graduate registered under
the provisions of this Act;

“Statutes” and “Regulations” mean respectively the
Statutes and Regulations of the University made under
this Act;

“student of the University” means a person enrolled in
the University for studying for a degree, diploma or
other academic distinction;

“teachers” means professors, associate professors,
assistant professors and such other - persons imparting
education in agriculture and allied sciences or
conducting and guiding research in agriculture or
conducting and  guiding programmes of extension
education;

“teachers of University” means teachers appointed or
recognised by the University  for imparting education
in agriculture and allied sciences or conducting and
guiding research in agriculture or conducting and
guiding programmes of extension education;

“University” means the University constituted  under
section 3 of this Act;

“University area” means the area of the Anand
Agricultural University, the Junagadh Agricultural
University, the Navsari Agricultural University and the
Sardar Krushinagar Dantiwada Agricultural University
respectively specified in Part I, II, 1If and IV of
Schedule I; )

“University college” means a college which the
University may establish or maintain under this Act;

“University Department” means any college or
Department maintained by the University.

7-3
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CHAPTER II
UNIVERSITIES

Incorporationof 3. (1)(a) The Chancellor, the first Vice-Chancellor and the first
Universities. members of the Board of Management and the Academic
Council of the Anand Agricultural University and all
persons, who may hereafter become such officers or
members so long as they continue to hold such office or
membership, are hereby constituted a body corporate by the

name of “ the Anand Agricultural University”.

(b) The Chancellor, the first Vice-Chancellor and the first

members of the Board of Management and the Academic

- Council of the Junagadh Agricultural University and all

persons, who may hereafter become such officers or

members so long as they continue to hold such office or

membership, are hereby constituted a body corporate by the
name of “the Junagadh Agricultural University”.

(¢) The Chancellor, the first Vice-Chancellor and the first
members of the Board of Management and the Acsdemic
Council of the Navsari Agricultural University and all
persons, who may hereafter become such officers or
-members so long as they continue to hold such office or
membership, are hereby constituled a body corporate by the
name of “the Navsari Agricultural University”.

(d) The Chancellor, the first Vice-Chancellor and the first
members of the Board of Management and the Academic
Council of the Sardar Krushinagar Dantiwada Agricultural
University and all persons, who may hereafter become
such officers or members so long as they continue to hold
such office or membership, are hereby constituted a body
corporate by the name of “ ‘the Sardar Krushinagar
Dantiwada Agricultural University”.

(2) The University shall have perpetual succession and a2 common
seal, and shall sue and be sued by the said name.

(3)  The University shall be competent to acquire and hold property,
both movable and immovable, to lease, sell or otherwise transfer any
movable or immovable property which may vest in or be acquired by it
for the purpose of the University, to raise loans on the securities of its
assets and to contract and do all other things necessary for the purpose
of this Act:

Provided that the power to raise any such loan shall be exercised
after obtaining previous permission of the State Government.
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4 The e dyuaners of —-
' (a) the Anand Agricultural Univevsity shall be at Anand;

(b) the Junagadh Agricultural University shall be at
Junagadh;

(c) the Navsaii Agricultural University shall be at Navsari;
and '

(d) the Sardar Krushinagar Dantiwada Agricnoltural
- University shall be at Dantiwada.

4. (1)_With respect to teaching of agriculture and allied sciences at Territorial
the University or college leve! and research and extension education jurisdiction.
programme in the field of agriculture, the territorial jurisdiction and
responsibility of the University shall extend to the University area.

(2)  The University may assume responsibility for the establishment
and maintenance of all institutions imparting terminal training including
training of field extension staff such as State agricultural schools,
Gramsevak training centers and stockmen training classes, at all levels
of education in agriculture. '

(3)  All colleges, research and experimental stations or other
institutions coming under the jurisdiction and authority of the University
shall consist of constituent units of the University under the
management and control of the University.

(4y  No educational institution imparting education in agriculture and
allied sciences or conducting and guiding research in agriculture or
conducting and guiding programmes of extension education and situate
within the University area shall, save with the consent of the University
and the sanction of the State Government, be associated in any way
with, or seek admission to any of the privileges of, any other University
established by law.

5. (1) No person shall be excluded from any office of the University open
University or from membership of any of its authorities or from toall
admission to any degree, diploma or other academic distinction or irvespective of
course of study on the grounds only of religion, race, creed, caste, if:;sre::_i::ln;r
language, sex, place of birth, class or profession of political or other npini’on.
opinion or any of them.

(2) It shall not be lawful for the University to impose on any person
any test whatsoever relating to religious belief, race, creed, caste,
language, sex, place of birth, class or profession of political or other
opinion in order to entitle him to be admitted as a teacher or a student of
the University or to hold any office or post in the University or to
qualify for any degree, diploma or other academic distinction or to



7-6

Powers of
University,

GUJARAT GOVERNMENT GAZETTE, EX. 6-3-2004 [PARTIV

Enjoy or exercise any privileges of the University or any benefaction
thereaf,

(3) Subject to the provisions contained in sub-sections (1) and (2),
the State Government may direct that the University shall reserve for
anty Socially and Educationally Backward Classes of citizens or for the
Scheduled Castes or the Scheduled Tribes or for citizens from any
other State in India, seats for the purposes of admission as students in
any college:

Provided that nothing in this section shall require the University
to admit to any course of study, students exceeding a prescribed number
Or possessing academic or other qualification lower than that prescribed.”

6. The University shall have the following powers, namely:--

(1) to provide for education and instruction in agriculture and
allied sciences and in such other branches of learning as the
University may deem fit,

(2) to make provision for research in agriculture and allied
branches of learning;

(3) to make provision for dissemination of the findings of
research and technical information through extension
education programmes;

(4) to make such provision which would enable affiliated
colleges and recogmised institutions  to undertake
specialisation of studies;

(5) to institute degrees, diplomas and other academic
distinctions;

{6) to lay down courses of study and instruction for various
examinations;

(7) to hold examinations and confer degrees, diplomas and other
academic distinctions and grant certificates to persons who—

(8)  have pursued approved courses of study in the
University or in a college unless exempted
thercfrom, in the manner prescribed and have
passed the ecxaminations prescribed by the
University, or

(b)) have carried on research under conditions
prescribed;
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(8) to withdraw or cancel any degree, diploma or certificate
I
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(9) to confer honorary degrees and other distinctions in the
 manner prescribed;

(10} to provide lectures, mstructions and training to persons who
are not enrolled students of the University and to grant such
certificates to them as may be prescribed; :

(11) to co-operate with any other University or authority in such
manner and for such purpose as the University may
determine; '

(12) to cstablish and maintain colleges for imparting education in
agriculture and allied scicnces;

(13) to establish and maintain laboratories, librarics, rescarch
stations and institutions and museurns for teaching, research
and cxtenston education;

(14) to create such teaching, administrative and other posts as the
University may deem neccssary from time to time and make
appointments thereto,

(15) to institute and award fellowships, scholarships and prizes in
accordance with the Statutes;

(16) to associate or admit educational institutions imparting
education in agriculture and allied sciences with, or to the
privileges of the University by way of affiliation or
recognition;

(17) to withdraw or modify, either in whole or part, affiliation or
recognition of educational institutions;

(18) to inspect colleges and recognised institutions and to take
mecasures to ensure that proper standards of instruction,
teaching and training arc maintained in them and that
adequate library and laboratory provisions are made therein;

(19) to lay down and regulate the salary scales, allowances and
other conditions of service of the members of the teaching,
other academic and non-teaching staff of the University;

(20) to lay down and regulate the salary scales, allowances and
other conditions of service of the members of the teaching,
other academic and non-teaching staff in the affiliated
colleges and recognised institutions,



7-8

‘aspection and
inquiry.

GUJARAT GOVERNMENT GAZETTE, EX. 6-3-2004 [PARTIV

(21) (a) to control and co-ordinate the activities of, and
 to give financial aid to, affiliated colleges and
recognised institutions; and

(b) to regulate fees to be paid by the students in
affiliated colleges and recognised institutions;

(22) to institute and maintain residential accommodation for
students and staff of the University;

(23) to fix, demand and receive or recover such fees and other
charges as may be prescribed,

(24) to supervise, regulate and control the residence, conduct
and discipline of the students of the University, and to
make arrangements for promoting their health and general
welfare;

(25) to conduct, co-ordinate, supervise, regulate and controi
post-graduate teaching and research work in the University
departments and affiliated colleges and recogrised
institutions; '

(26) to co-ordinate, supervise, regnlate and control conduct of
undergraduate teaching and instruction in the affiliated
colleges and to undertake the same in Usiversity colleges;

(27) to make special provision for = agricultural education,
research and extension in relation to arid areas and areas
prone to scarcity in the University area;

(28} to do ali such other acts and things, whether incidental to
the powers aforesaid or not, as may be requisite in order to
further the objects of the University.

(1} The Chancellor shall have the right to cause an inspection to
be made by such person or persons, as he may direct, of the University,
its buildings, laboratories, libraries, museums, worksions and equipment
of any institution, college or hostel maintained, recognizcd or approved
by, the University, of the teaching and other work conductad by the
University or under its auspices and of the conduct of examinatioss held
by the University and to cause an inquiry to be made in respect of any
matter connected with the University.

(2)  'The Chancellor shall, in every case inform the Umversity, in
writing, of his intention to causc an inspection or inquiry to be made,
and the University shall be entitled to be represented thereat,
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(3) The Cheneellor shall communicats to the University his views
with reivresce to the resulis of siuh nspection or inquury, and shall,
afier ascoisining the opinion thercon of the University, advise the
University upon the action to be taken.

(4) (a)  The University shall report to the Chancellor such action,
if any, as it has taken or may propose (o take on the advice
{endered by the Chancellor.

(b)  Such rcport shall be submitted with the opinion of the
University thereon and within such time as the Chancellor may
direct.

{3 Where the University does not, within a reasonable time, take
action or takes action which is not satisfactory to the Chancellor, the
Chancellor- may, after considering any explanation furnished or
representation made by the University, issue such directions as he may

think fit and the University shall comply with such direction.

CHAPTER 111
OFFICERS OF THE UNIVERSITY

8. The following shall be the officers of the University, namely:- Officers of
University,
(i)  the Chancellor,
{1) the Vice-Chancellor,
(iiiy  the Director of Research and Dean of Post-graduate
Studies, '
(iv)  the Deans of Faculties,
(v) the Director of Extension Education,
(viy  the Registzar,
(vii)  the Accounts Officer,
(viii) the Librarian, and
(ix)  such other officers in the service of the University as
may be declared by the Statutes to be the officers of
the University.

9, (1) The Governor of the State shail be the Chancellor of the Chancellor.
University. '

(2)  The Chancellor shall, by virtue of his office, be the Head of the
University and shall, when present, preside at any convocation of the
University.

(3)  Every proposal to confer an honorary degree shall be subject to
the confirmation of the Chancellor.

(4)  The Chancellor shall cxercise such other powers as may be
conferred on him by this Act or the Statutes.
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Vice-Tianedilor. 10, (1) (a) The Vice-Chancelior shali be a whole time officer of
the Umversity and shail be appointed by the Chancelior i
consuitation with the State Government from amongst three
persons recommended under sub-section (3) by a committee
appointed for the purpose under sub-section (2).

(b) A person, who possesses adequate knowledge in the
subjects of agriculture and allied sciences and has not attained
the age of more than sixty-five years on the date of appointment
shall, subject to the provisions of sub-section (7), be eligible for
being appointed as a Vice-Chancellor.

2) (a)  For the purposes of sub-section (1), the Chancellor shall
appoint a committee which shall consist of the following
members, namely:--

(1)  two members {not being persons connected with the
University or with any college) out of whom one shall be
2 person nominated in the manner prescribed by the
Statutes by the Board of Management and the Academic
Council jointly and the other shall be a person nominated
in the manner prescribed by the Statutes by the Vice-
Chancellors of all the Agncultural  Untversities
established by law in the State of Gujarat;

(i)  one member to be nominated by the Chancellor;

(iii) one member to be nominated by the Indian Council of
Agricultural Research.

(b) The Chancellor shall appoint one of the four members of
the committee as its Chairman.

(3)  The Commiiitee so appointed shall, within such time and in such
manner as may be prescribed by the Statutes, select three persons who
possess the qualifications mentioned in clause (b) of sub-section (1) and
who are not disqualified under sub-section (7) and whom it considers
fit for being appointed as Vice-Chancellor and shall recommend to the
Chancellor the names of the persons so selected together with such other
particulars as may be prescribed by the Statutes.

(4) The Vice-Chancellor shall hold office for a term of five years
from the datc he enters upon his office and shall not be eligible for

reappointment 1o that office after the expiry of the term of his office:

Provided that —
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(a) no person appointed as the Vice-Chancellor shall continue to
hold his office as such after he attains the age of sixty-five

{D) ihe Vice-Chanceiior may, by wriiing under his hand
addressed to the Chancellor, resign his office.

(5)  The emoluments and other terms and conditions of service of the
Vice-Chancellor shalfl be such as may be prescribed and shall not be
varied to his disadvantage during his tenure of office without his
consent.

(6) (a)  During the Jeave orabsence of the Vice-Chancellor, or

(b) in the event of a vacancy in the office of the
Vice-Chancellor, until an appointment is made under
sub-section (1) to that office,

the Director of Research and Dean »f Post-graduate Studies or, in his
absence, one of the Deans of Faculties nominated by the Chancellor for
the purpose shall carry on the current duties of the office of the Vice-
Chancellor.

(7 A person shall be disqualified for being appointed as, or for
being, a Vice-Chancellor—

(1) if he is a Member of the Parliament or of any State
Legislature or of any local authority, or

(i)  ifheis amember of a political party, or
(i)  if he is or any time has becn adjudged an insolvent or he
' has suspended payment of his debts or has compounded

with his creditors, or

(iv)  if he is of unsound mind or stands so declared by a
competent court, or

(v}  ifheis or has been convicted of an offence, which in the
opinion of the Chancellor, involves moral turpitude.

(8)  Notwithstanding anything contained in sub-section (4), the
Chancellor may at any time remove the Vice-Chancellor from office if,

in his opinion, the Vice-Chancellor —

(a) is or has been subject to any of the disqualifications mentioned in
sub-section (7), or

(b)  has been guilty of misconduct in discharge of his duties, or
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(¢)  has become physically or mentally incapable of discharging his
duties as a Vice-Chancellor, or

(d) has abused his position as to render his continuance in office
‘prejudicial to public interest, or

(e) has, without reasonable cause, refused or failed to perform his
- duties for a period of not less than three months:

Provided that a Vice-Chancellor shall not be removed from
his office unless an opportunity of being heard is given to him.

Powersof 11. - (1) The Vice-Chancellor shall be the principal executive and
Viee-Chancellor. - a0ademic officer of the University and shall, in absence of the
Chancellor, preside at any convocation of the University. He shall be an
ex-officio member and Chairman of the Board and of the Academic

Council.

(2)  The Vice-Chancellor shall exercise general control over the
affairs of the University and shall be responsible for the maintenance of
discipline in the University.

3) (a)  The Vice-Chancellor shall have power to convene
meetings of the Board and the Academic Couneil.

(b}  He may deiegate the power under claz:c (a} to any other
officer of the University.

(4) 1t shall be the duty of the Vice-Chancellor to ensure that the
provisions of this Act, the Statutes and regulations are faithfully

observed Endhushaﬂ—hueaumepewefsﬂeeessaryfm?&w

(5) The Vice-Chancellor shall be responsible for the presentation of
the annual financial estimates and the annual accounts and balance sheet
of the University to the Board.

{6) (a) In any emergency which, in the opinion of the
Vice-Chancellor, requires that immediate action should be taken,
he shall take such action as he deems necessary and shall at the
carliest opportunity thereafter report his acticn to such officer,
authority or bady as would have in ordinary course dealt with the
matter.

{b) When action taken by the Vice-Chancellor under this
sub-section affects any person in the service of the University,
such person shall be entitled to prefer an appeal through the said
officer, authority or body to the Board within one month from
the date on which such action is communicated to him.

5
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| (7y The Vice-Chancellor shall give ettect o the orders of the Board
regarding the appointment, dismiszal, suspension and punishment of
officers, teaciiers and other employees of the University.

(8)  The Vice-Chancellor shall ‘be responsible for the proper
administraiion of the University and for close co-ordination and
integration of teaching, research and extension education.

% (a Subject to the provisions contained in sub-section (6) and
notwithstanding anything contained in sub-section {7), where the
Vice-Chancellor, after making such inquiry as may be deemed
fit, is of the opinion that the execution of any order or resolution
of an authority specified in or declared under scction 17 or the
doing of anything which is about to be done or is being done by
or on behalf of the University,-

(i) is inconsistent with the provisions of this Act or of
any Statutes, or Regulations, or

(it) is not in the interest of the University, or
(iif)  is likely to lead to breach of peace,

he may forward a copy of the order or resolution or, as
the case may be, refer the doing of the thing, with a statement of
reasons, to the authority which made the order or passcd the
resolution or proposes to do the thing for reconsideration by that
authority as to whether the said order or resolution may not be
rescinded, or revised or modified in the manner stated by him or
the doing of the thing be refrained from.

{(b) Where the authority, after reconsideration, revises or
modifies the order or the resolution in the manner stated
by the Vice-Chancellor, then notwithstanding anything
contained in clause (), such revised or modified order or
resolution shall revive from the date of such revision or
modification.

(c)  Where the authority revises or modifies the order or
resofution in such manner as is inconsistent with the
manner stated by the Vice-Chancellor, the Vice-
Chancellor shall refer the matter to the Chancellor for his
decision.

(d) The Chancellor may, on such reference being made,
revise or modify the order or resolution or direct that the
order or resolution shall continue to be in force with or
without madification permanently or for such period as
he may specify:
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Provided that the order or resolution shall not be revised
or modified or continued by the Chancellor without giving the

concerned authority a reasonable opportunity of showing the
cause aganst the order proposed to be made by him.

(e) The order, resolution or, as the case may be, the doing of

action of the Vice-Chancellor of forwarding the copy of
order or resolution or of making reference under clause
(a) till the date of the order of the Chancellor under
clause (d).

(10) The Vice-Chancellor shall exercise such other powers as may be
prescribed.

Directorof 12 (1) The Director of Rescarch and Dean of Post-graduate Studies
Research and Dean 1,11 be 3 whole time salaried officer of the University and shall be
of Pmt‘g;?::::: appointed by the Vice-Chancellor with the previous approval of the

" Board in accordance with the Statutes made in this behalf.

- ;‘é ‘.1 (2) The qualification, emoluments and the terms and conditions of
- service of the Director shall be such as may be prescribed.

(3) The Director shall exercise such powers and perform such
duties as may be prescribed.

F]f'caﬁsi °f 3. (1) There shall be a Dean of each Faculty who shall be chosen
# in such manncr as may be prescribed.

(2) The Dean shall held office for a term of three years and shall be
cligible for being chosen to that office for a further term of three years.

(3)  The Dean shall be the Chairman of the Board of Studies of the
Faculty. '

(4)  The Dean of each Facuity shall be responsible for due
observancc of Statutes and Regulations relating to that Faculty.

(5) The Dean shall excrcise such powers and perform such
functions and dutics as may be prescribed.

D};i‘:;’g’;;f 4. (1) The Director of Extension Education shall be a whole-time

Fducation.  Salaried officer of the University and shall be appointed by the Vice-
Chancellor with the previous approval of the Board in accordance with
the Statutes made in this behalf.

_ (2)  The qualifications, emoluments and the terms and conditions of
T service of the Director shall be such as may be prescribed.
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(3)  The Director shall exercise such powers and perform such
functions and duties a6 may he prescribed

15. (1)  The Registrar shall be a whole time salaried officer of  Registrar.
‘the University and shall aci as ihe Seviviary of the Board and the
Academic Council.

(2)  He shall be appointed by the Vice-Chancellor with the previous - | I ' . .
approval of the Board and his qualifications, emoluments and the terms 7, "~
and conditions of service shall be such as may be prescribed.

(3} He shall exercise such powers and perform such duties as may
be prescribed by the Statutes and Regulations.

16. (1) The officers mentioned at items (vii} and (viii) and officers Other officers.
declared as such by the Statutes unde- item (ix) of section 8 shall be

appointed by the Vice-Chancellor wiii  the previous approval of the

Board.

(2) The qualifications, emoluments and the terms and conditions of
service of the officers shall be such as may be determined by Statutes.

3) The powers and duties of the officers shall be such as may be
prescribed.

CHAPTER 1V
AUTHORITIES OF THE UNIVERSITY

17. The following shall be the authorities of the University, namely:- Authorities of
the University.
(1)  the Board of Management,
(2)  the Academic Council,
(3)  the Faculties,
(4)  the Board of Studies of each Faculty including Board of
Post-graduate Studies, and
(5) such other bodies of the University as may be  declared
by the Statutes to be the authorities of the University.

18. (1) Thc Board of Management shall consist of the following Constitution of

members, namely:-- the Board of
Management.

Class 1- Ex-officio Members
(1) the Vice-Chancellor,

(i1) the Secretary to the Government of Gujarat,
Agriculture and Co-operation Department or  an
officer not below the rank of Dcputy Secrctary of
that Department designated by the Secretary,
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(nii)  the Secretary to the Government of Gujarat,
Education Department, or an officer not below the
rank of Deputy Secretary of that Department
designated by the Secretary,

(iv)  the Secretary to the Government of Gujarat, Finance
Department,

) the Director of Agriculture, Gujarat State,

(vi)  the Director of Animal Husbandry, Gujarat State;

(vi)  the Director of Horticulture, Gujarat State; and

(vii) one member nothinated by the Vice-Chancellor by
rotation in the prescribed manner from amongst the
Deans of Faculties. ' '

Class 11 — Ordinary Members

Five persons, not being officers, to be nominated as follow:,
namely:-- ' S

(a) to be nominated by the State Government,--

(1) one Member of the Cajarat
Legislative Assembly,

(i}  two agricultural scientists having
background of agricultural
research or education,

s

(iii)  one farmer,

(b} one representative nominated by the Director
General of Indian Council of Agricultural
Research.

(2) The Vice-Chancellor shall be the ex-officio Chiairman of the
Board.

(3) The term of office of the nominated members shall be three
years.

(4) The nominated members of the Board shall be entitled to such
daily and travelling allowances as may be prescribed.
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19 (1} Tre Board shall, on & date and a place fixed by the
Vice-Chancellor, hold its meeting:

Provided that the Vice-Chancellor shall fix a datc and a place for
the meeting of the Board at least once every two months.

(2)  One-third  of the members of the Board shall constitute a
quoruin for the transaction of its business at the meeting.

(3) {a) - The Board may, for the purpose of consultation, invite
any person having experience ot special knowledge on a subject
under its consideration to attend its meeting.

(b} A person invited under clause (a) shall have the right to
speak in and otherwise to take part in the proceedings of the
meeting, but shall not be entitied to vote at such neeting.

{¢) A person invited under clause (a) shall be entitled to such
allowance for attending the meeting as may he prescribed.

20. (1) The Board shall exercise the following powers and
perform the foliowing functions, namely:--

(i) to consider and decide the matters of general policy
relating fo the progress and developinent of the
University; '

(i)  to suggest steps to be taken by the authorities of the
University in pursuance of the policy decided by the
Board; :

(ii1) to hold, control and administer the property and
funds of the University;

(iv) o enter into, vary, carry out and cancel contracts on
behalf of the University in exercise or performance
of the powers and functions assigned to it by or
under this Act or the Statutes;

(v)  to determine the form, and provide for the custody of
and to regulate the use, of the common seal of the
University;

(vi)  to administer the funds placed at the disposal of the
University for specific purposes; :

(vii) to arrange for the investment and withdrawal of
funds of the University; :

7-17
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(viii)

(ix)

\nys

(xi)

(xii)

(x111)

(xiv)

(xv)

(xvi)

to borrow money or Sanital i
. « apital im
make suitable ~ P provements and to

~fangements for its repayment;

to approve the annual accounts and the annua)
financial estimates of the University-

to watra mwaviain=- < . o - . )
e guiidings, premises, furniture,

noAbamaesm pes e olea

apparatus and other means ..o°ded for carrying on
the work of the University;

to accept, on behalf of the University, bequests,
donations and transfers of any movable and
immovable property to the University;

to transfer any ;incvable or immovable property on
behalf of the University;

to manage and regulate the finances, accounts and
investments of the University;

to establish, manage and maintain colleges,
depariments, institutes of research, experimental
farms, laboratories, libraries, hostels and such other
facilities necessary for carrying out the purposes of
this Act;

to afftiiate colleges or recegnisc msiitutions of
research in agriculture or extension educaiion as
may be provided by Statutes;

to amange for, and to direct, the inspection of
affiliated colleges, rccognised institutions and
hostels, to issue instructions for maintaicing their
efficiency and for ensuring proper corliticas of
employment including satary scales zad allowances
for the members of their teaching, omber academic
and non-teaching staff,

(zvi) (@) 1w withdraw, either in whole or in part, or to modify

the nghts conferred on a college by affiliation or
on an ipstiivtion by recognition, and

(b) to recommend to the State Government withdrawal

or reduction of a grant of a college which makes
default in carrying out the conditions of affiliation;

(xviii) {a)} to control and co-ordinate the activities of and to

give financial aid to, affiliated colleges and
recognised institutions, and

-2004 [PARTIV
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_(b) to regutate fees to be paid by the students in
affiliated colleges and recognised institutions;

(xix) to call for reports, returns and other information from
colleges, recognised institutions or hostcls;

(xx) to recognise a member of the staff of an affiliated college

~ or recognised institution as a professor, reader. lecturer

or teacher of the University and to withdraw such
recognition;

(xxi) to make such provision as to enable affiliated colleges
and recognised institutions to undertake specilisation of
studies;

(xxii) to lay down and regulate the salary scales, allowances
and conditions of service of officers, members of the
teaching, other academic and non-teaching staff of the
University;

(xxiii) to lay down and regulate the salary scales, allowances
and conditions of service of the members of teaching,
other academic and non-teaching staff of affiliated
colleges, constituent colleges and reco gnised institutions;

(xxiv) to supervise and control thc residence, conduct and
discipline of the students of affiliated colleges,
constituent-  colleges, University depariments and
recognised institutions and to make arrangements for
promoting their health and general welfare and to take
disciplinary action against the students;

(xxv) to institute and award fellowships and scholarships,
studentships, medals, prizes and other awards;

(xxvi) to institute and confer or grant degrees, diplomas and
other academic distinctions;

(xxvil) to -appoint officers, teachers and other staff of the
University in the prescribed manner;

(xxviii)to promote post-graduate  teaching, research and
extension education;

(xxix) to make provision for instruction, teaching and training
in such branches of leaming and courses of study as may
be determined by the Academic Council, for research
and for the advancement and dissemination  of
knowledge;

4
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(xxx) to fix, demand and receive such fees and other charges as
may be prescribed;

(xxx1) to make provision relating to use of Gujarati as medium
of instruction and examination;

(xxxii) to make, amend or repeal Statutes;

(xxxiii) to exercise such other powers and perform such other
functions as may be conferred or itposed on it by or
“under this Act, Statutes and Regulations and

(xxxiv)  to exercise all powers of the University not otherwise
provided for in this Act or the Statutes and all other
powers which are requisite to give effect to the
provisions of this Act or the Statutes.

(2)  The powers and functions under clauses (xv) to (xvii), (xx)},
(xxi), (xxv), (xxvi), (xxvii), (xxix) and (xxxii) of sub-section (1) shall
not be exercised or performed by the Board except upon the
recommendation made by the Academic Council. :

(3)  The exercise of the powers by the Board under clauses {(xxii) and
(xxiii} of sub-section (1) in so far as they relate to the ‘aying down and
regulating salary scales and allowances of officers, members of the
teaching, other academic and non-teaching staff of the University,

constituent college, affiliated college and recognised institution shall be
subject to the approval of the State Government. -

(4)  The Roard may, by Statutes, appoint committees to carry ouf its
administrative work and define their constitution, functions and tenures.

academie 2. (1} The Academic Council shall consist of the following
Council, members, namely:--

()  the Vice-Chancellor, ex-officio,

(i)  the Director of Research and Dean of Post-graduate
Studies, ex-officio,

(ni)  the Deans of Faculties, ex-officio,

(iv)  the Director of Extension Education, ex-officio,

(v}  six members nominated by the Vice-Chancellor by
rotation in the prescribed manner from amongst the

Heads of Departments of the Faculties and the research
scientists of the University.
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) As soon as the Academic Council is constituted under
sub-section (1), it may co-opt for such perind as may be prescribed as its
additional members not more than ten persons representing different
disciplines of agriculture and allied sciences irrespective of whether they

s L R P i T T T B e e T
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3} The torm of office of the mombers of the Acadenue Counci

other than ex-officio members shall be three years.

22. (1) The Academic Council shall have the control and general Powers and duties
regulation of, and be responsible for, maintenance of the standards of —of Academic
teaching and examinations of the University. Council.

(2) Without prejudice to the generality of the foregoing provision
and subject to such conditions as may be prescribed by or under the
provisions of this Act, the Acadciic Council shall exercise the
following powers and perform the following duties, namely:--

(i) to make proposals for establishment of University
departments of teaching, research and extcnsion education,
libraries and laboratories;

(ii} to recommend to the Board the institution of Departments
and Faculties;

(iii} to make proposals for the institution of professorships,
Associate Professorships, Assistant Professorships and any
other posts of teachers required by the Untversity and for
prescribing the duties of the persons occupying such
posts;

(iv) to make regulations relating to admission of students to
the University and the number of students to be admitted;

(v) to arrange for co-ordination of studies and teaching in
affiliated colleges and recognised institutions;

(vi) to approve regulations prescribing the manner of granting
exemption in approved courses of studies in the University
or in affihated colleges for qualifying for degrees,
diplomas and certificates;

(vi1) to recommend to the Board the affiliation of a college and
recognition of an institution;

(viii) to make regulations relating to the courses of study leading
to degrees, diplomas, certificates and other academic

distinctions;

(1x) to make regulations relating to the conduct of examinations;
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(xJ (o make proposa]s for aIiocating subjects toaF acuity;

(xn) to make proposals for post graduate teachmg, research and
extension education; Ry

(xii) to recommend qualifications to be prescribed for teaching,
research and extension staff in the University;

(xiii) to make regulations regarding examinations of the
University and the condltlons on whlch the students shall
be admitted to them; .

(xiv) generally to advise the University on all academic matters;

(xv) to exercisc such other powers and perform such other
duties as may be conferred or-imposed on it by or under
this Act and Statutes.

23. ‘(1) The University shall include Faculties of agriculturc and
allied sciences and such other Faculties as may be prescribed.

(2)  Each Faculty shall’ comprise of such subjects - as may be
prescribed.

(3)  The constitution, powers and duties of the Faculties referred to in
sub-section (1) shall be such as may be prescribed.

24, (1) There shall be a Board of Studies for every sub]ect or group
of subjects as may be prescribed.

(2) The constitution of each Board and the term of office of its
members shall be such as may be prescribed.

3) Each Board shall exercise such powers and perform such duties

as may be prescribed.

CHAPTER V
COUNCIL OF STATE AGRICULTURAL UNIVERSITIES

25. (1) There shall be a Council of State Agricultural Universities
consisting of the following members, namely:--

(a)  the Minister for Agriculture, Government of Gujarat,
ex-officio,
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(b)  the Secretary fo the Government of Gurj'ai.rat, General
Adminisiration Department, ex-ofjicio,

() the Secrétary to the Government of Gujarat, Finance

)

3)
(4)
)

Department, ex-officio,

(d)  the Secretary to the Government of Gujarat, Agriculture
and Co-operation Department, ex-officio,

(6 the Vice-Chancellor. of each of the ‘Universities,
ex-officie,

) the Director of Agriculture, Gujarat State, ex-officio,

(g)  the Director of Animal Husbandry, Gujarat State,
ex-officio,

(h)  the Director of Horticulture, Gujarat State, ex-officio:

Provided that when a proclamation made under
article 356 of the Constitution is in force in the State, the
Central Government may appoint one person in place of
the Minister for Agriculture to be the Chairman and the
person so appointed shall vacate his office upon the

~ revocation or cesser of operation of such proclamation.

(a) The Minister shall be the Chairman of the Council and
shall preside over its meetings:

Provided that when the Minister is unable to preside over
any meeting, he may nominate the Deputy Mmister for
Agriculture to preside over the meeting.

(b) The Joint Secretary or the Deputy Secretary to the
Government of Gujarat, Agriculture and Co-operation
Department, in-charge of the subject matter of Agricultural
Universities, shall be the Member-Secretary of the Council.,

The Headquarters of the Council shall be at Gandhinagar.

The Council shall meet at least twice in a year.

Subject to sub-section (4), the Council shall meet at such time

and such place as the Chairman may appoint in this behaif and observe
such rules of procedure in regard to transaction of its business at its
meetings as may be determined by it.

(6)

Four members shall form a quorum and all questions at a

meeting of the Council shall be decided by a majority of the members
present and voting.

GUJARAT GOVERNMENT GAZETTE, EX. 6-3-2004 7-23
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7 The Couneil chall nerfarm the fallawine fiirctinne mamalr
(M The Council shall perform the following functions, nam
(a) to review the functioning of the Universities (wice

in a year and make a report to the State Government
and the Chancellor,

(b) to advise the State Government on any matter
relating to functioning of the Universities on a
reference made to it in that behalf by the State
Government,

(c) to assess the reqﬁirément of finance by the
Universities and recommend the grants to be given
to the Universities by the State Government,

(d) to review the annual plan of activities and annual
financial estimates of the Universities before they
are passed by the Boards of.the Universities,

(e) to assess requirements of Universities of havin g new
faculties, disciplines or departments,

H to co-ordinate education in agriculture and allied
sciences imparied by the Universities and the
agricultural rescarch. activities and agricultural
extension educational activities carried on by the
Universities and matters related thereto,

(® to supervise -and co-ordinate the centralised
admissions to various dcgree courses in
Umiversities,

h 0 arrangc programimes o upgrade capability of

. Mivy PEL p

teachers of faculties in their respective disciplines
according to the requirements of the University,

(1) such other functions as may be specified by the
Statc Government by notification in the Official
Gazette. :

(8) For the purpose of performing its functions, the Council may call
for, from the Universities, such reports, returns and information, as may
be necessary and ihe Universities shall furnish such reports, returns and
information. -
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CHAPTER VI '

RESEARCH AND EXTENSION EDUCATION

26. (1) Subject to the provisions of this Act and the Statutes, the Agriculfural
University shall carry on research directed towards solving the Research
problems of agriculture and allied sciences for the purpose of Organisation.
development of agriculture and of providing benefits to the rural

population of the University area and for carrying out such research, it

shall establish an Agricultural Research Organisation. :

(2)  The Agricultural Research Organisation shall consist of the
following officers and employees, namely:--

(@) the Director of Research and Dean of Post-graduate
Studies, who shall be the Head of the Organisation,

(b)  Associate Directors of Research appointed by the
University for various agro-climatic zones falling in the
University area,

(¢}  Scientists entrusted with the work of research on various
crops, commodities or natural resources, by the
University,

(d) such other officers and employees appointed by the
University for the purpose of the Organisation.

(3) The Agriculiural Research Organisation shall have control also
over other agricultural research activities in the University area.

27. (1) The University shal'll establish an Agricultural Extension Agricultural

Education Organisation. Extension
- Education

i : > o . Organisation.
(2)  The Agricultural Extension Education Organisation shall consist B

of the following officers and employees, namely:--

(a)  the Director of Extension Education who shall be the
Head of the Organisation,

(b) extension scientists entrusted with the work of
assessment, refinement and transfer of technologies of
agriculture by the University,

(¢) such other officers and employees appointed by the
- University for the purpose of Organisation.

(3) The Agricilltural Extension BEducation Organisation shall
perform the following functions, namely:--
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(a) to carry out extension activities for the purpose of
increasing agricultural production;

(b) to make available to the farmers information based upon
the findings of research carried out by it; '

(c) to conduct demonstrations and training programmes for the
benefit of students, extension workers and the persons
whose occupation is agriculture:

(d) to co-ordinate the extension activities with other functions
of the University; and '

(e) such other functions as may be prescribed.

CHAPTER V11
STATUTES AND REGULATIONS

Statutes.  28. Subject to the provisions of this Act, the Statutes may provide
for all or any of the following matters, namely:--

()  conferment and withdrawal of honorary degrees and other
academic distinctions; o

(i) holding of convocations to confer de grees;

(1if) powers, functions, duties, manner of appointment and
emoluments, terms and conditions of service of officers of
the University; '

(iv) designations, qualifications, method of recruitment,
emoluments and other terms and conditions of service of

employees of the University and their duties;

(v) declaration of other bodies of the University to be
authorities of the University;

(vi) constitution, powers and duties of the authorities of the
University save as provided in this Act;

(vii) acceptance and management of bequests and donations;

(viny) registration of graduates and maintenance of a register of
registered graduates;

(ix) procedure at meetings of the authorities of the University
and for the transaction of their business;

(x) classification and manner of appointment of teachers and
other non-teaching staff:
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(xi) . establishment, amalgamation, sub-division and abolition of
Faculties; _ :

(xi1) establishment of departments of teaching in Faculties;

(xiii) the manner in which and the conditions subject to which
pension, provident and insurance funds shall be constituted
for the benefit of employees of the University and the
terms and conditions of each of such funds; and

(xiv) all matters which by this Act are to be or may be
prescribed by the Statutes. o

29, (1) Statutes may be made by the Board and may be amended, Statutes, their
repealed or added to by Statutes made by the Board in the manner ™aking

. . amendment,
hereinafter provided. repeal and

_ _ : operation.
(2)  TheBoard may take into consideration the draft of a Statute.

(3)  Where a Statute affects the powers or duties of any officer or
authority of the University, the Board shall, before passing such Statute,
ascertain and consider the views of the officer or the authority concerned
and take the same into consideration.

(4)  Every Statute passed by the Board shall be submitted to the
Chancellor who may give or withhold his assent thereto or refer it back
to the Board for consideration.

(5)  No Statute passed by the Board shall be valid until assented to
by the Chancelior. '

30. (1) Any authority of the University specified in clauses (2}, (3) Regulations.
and {4) or declared under clause (5) of section 17 may make

Regulations consistent with this Act and the Statutes, providing for all

matters which by this Act and the Statutes are to be provided for by

Regulations and for all other matters solely concerning such authority.

(2) A Regulation made by an authority shall have effect from such
date as the authority making the regulation may direct:

Provided that a regulation, which involves expenditure from the
University Fund, shall not be effective until it is approved by the Board.

(3)  The Board of Studies may propose to the Academic Council
draft of any Regulation relating to courses of study, system of
examinations and degrees and diplomas of the University to be passed
by the Academic Council. Such draft shall be considered by the
Academic Council at its next succeeding meeting.
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(4) (a) The Academic Council may approve such draft and pass
the Regulation or may reject it or return it to the Board of Studies
for reconsideration either in whole or in part together with any
amendment which the Academic Council may suggest.

(b)  Afler any draft so returned has been further considered by
the Board of Studies together with any amendment suggested by
the Academic Council, it shall be again presented to the
Academic Council with the report of the Board of Studies
thereon and the Academic Council may then deal with the draft
in any manner as it thinks fit :

Provided that no Regulation by the Board of Studies
relating to matters other than those referred to in sub-section 3)
and no Regulation by a Faculty shall be made unless it is
approved by the Academic Council :

Provided further that no Regulation made by any
authority declared under clause (5) of section 17 shall be made
uniess it is approved by the Board of Management.

CHAPTER VIII
AFFILIATION AND RECOGNITION

Affiliation. 31. (1) A college desiring to impart education in agriculture and
allied sciences shall send a letter of application to the Registrar for an
affiliation to the University, not later than 31% March of the year
preceding the year in which the college is proposed to be started:

Provided that, on the recommendation of the Vice-Chancellor,
the Board may, if it is satisfied that there are special reasons to do so,
after recording such reasons, entertain a letter of application sent to the
Registrar after 31° March.

(2) A college applying for an affiliation shall satisfy the Board and
the Academic Council— ) _

(a) that the coliege is to be under the management of regularly
constituted governing body; o

(b)  that the strength and the qualifications of the teaching staff
and the conditions goveming their tenure of office are such
as to make due provision for the education in agriculture and
allied sciences to be imparted by the college and for
conducting and guiding research in agriculture and
programmes of extension education to be undertaken by the
college;

h\
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{(¢) that the buildings in which the college is or is to be located
are suitable and that provision has beea or shall be-made, in
conformity with the Statutes, for the residence in the college
or in lodging approved by the college, of students not
residing with their parents or guardians and for the
supervision and welfare of students;

(d) that due provision is made or shall be made for a library;

(e) that where affiliation is sought in any branch of experimental
science, arrangements have been or shall be made in
conformity with the Statutes and regulations for imparting
instruction in that branch of science in a properly equipped
laboratory,

(f) that due provision is made or shall be made as far as
circumstances may. permit, for the residence of the principat
and other members of the teaching steff in or near the
college or the place provided for the residence of students;

(g) that the financial resources of the college are such as to make
due provision for its continued maintenance and efficient
working;

(h) that the college rules fixing the fees (if any) to be paid by the
students have not been so framed as to involve such
competition with any existing college in the same
neighbourhood as would be injurious to the interest of
education; ' :

(i) that fbl; recruitment of the principal and members of the
teaching staff of the college, there is a selection comimittee
of the college which shalt include—

(i) in case of recrnitment of the principal, a
representative of the University nominated by the
Vice-Chancellor; and

(ii)  in case of recruitment of a member of the teaching
staff of the college, a representative of the University
nominated by the Vice-Chancellor and the Head of

" 'the Department, if any, concerned with the subject to
be taught by such member: '

Provided that nothing in this clause shall apply to a
Govesnment college, a college maintained by Government or
a cotlege established and administered by minority based on
religion or language; _

'b‘..-.
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() that the college shall comply with the Statutes and
Regulations providing for conditions of service including
salary scales and allowances of the teaching and other
academic and non-academic staff of an affiliated college, not
being a Government coilege or a college maintained by the
Government;

(k) such other conditions as may be specified in the Statutes in
accordance with the provisions of this Act.

(3)  The application shall contain an assurance that after the college
is affiliated, any transference of management and all changes in the
teaching staff and all other changes which result in any of the aforesaid
requirement not being fulfilled or continued to be fulfilled shall be
forthwith reported to the Board.

(4)  On receipt of a letter of application under sub-section (1), the
Board shall—

(a) direct a local inquiry to be made by a competent person or
persons authorised by the Board in this behalf in respect of
the matters referred to in sub-section (2) and such other
matters as may be deemed necessary and relevant;

(b} make such further inquiry as may appeat to it to be
necessary,

(c) give due consideration to the request, if any, made by the
applicant for reconsideration of any of the conditions
conveyed to him; :

(d) record its opinion after consulting the Academic Council on
the question whether the application should be granted or
refused either in whole or in part, stating the result of any
inquiry under clauses (a) and (b):

Provided that where the views of the Academic
Council with regard to the. affiliation of a college are not
acceptable to the Board, the Board shall refer the matter
again to the Academic Council, with or without its
comments, and the Academic Council shall comrmunicate
again to the Board its views with regard to the affiliation of
the collcge. :

(5)  The Registrar shall submit the application and all proceedings, if
any, of the Academic Council and the Board relating thereto to the State
Government which shall, after such inaniry as may annear to it to he

necessary, grant or refuse the application or any part thereof,
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(6)  Where the application or any part thereof is granted, the order of
the State Government shall specify the courses of the instructions in
respect of which the college is affiliated and where the application or
any part thereof is refused, the grounds of such refusal shall be recorded.

(7)  As soon as possible after the State Government makes its order,
the Registrar shall submit to the Board and the Academic Council a full
report regarding the application, the action taken thereon under sub-
sections (4) to (6) and of all proceedings connected therewith. '

(8)  An application under sub-section (1) may be withdrawn at any
time before an order is made under sub-section (6).

32.  Where a college desires to add to the courses of instruction in Extension of
respect of which it is affiliated, the procedure prescribed by section 31 affiliation.
shall, as far as possible, be followed.

33. (1) The Board shall have power, after consultation with the Be":’g“.iﬁ““ of
Academic Council, to recognise as a recognised institution any institution.
institution of research in agriculture or extension education, other than a

college. :

(2)  An institution, which desires to have such recognition, shall send
a letter of application to the Registrar and shall give full information in
the letter of application in respect of the following matters, namely:--

(@) constitution and personnel of the managing body;

(b) subjects and courses in regard to which recognition is

sought;

(c) accommodation, equipment, library facilitics and the
number of students for whom provision has been or is
proposed to be made;

(d) the strength of the staff, their qualifications and salaries
and the research work done by them;

(e) fees levied or proposed to be levied and the financial
provision made for capital expenditure on buildings and
equipment and for the continued maintenance and efficient
working of the institution.

(3)  Before taking the application into consideration, the Board may
caii for any further information which it may deem necessary.

(4)  If the Board decides to take the application into consideration, it
may direct a local inquiry to be made by a competent person or persons
authorised by it in this behalf. After considering the report made as a
result of such local inquiry and making such further inquiry as may

Ky
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appear to it to be necessary, the Board shall, after obtaining the opinion
of the Academic Council, grant or refuse the application or any part
thereof. Where the application or any part thereof is granted, the Board
shall specify the subjects and courses of instructions in respect of which
the institution is recognised  and make a. report to that effect to the
Academic Council at their next succeeding meeting. Where the
application or any part thereof is refused, the grounds of such refusal
shall be stated.

Inspectionof 34, (1) Every affiliated college and recognised ‘institution shall
c““egf ::l' furnish such reports, returns and other information as the Board, after
oo consulting the Academic Council, may require to enable it to judge the -
institution. . o e
efficiency of the college or the institution. |

(2)  Ona direction by the Board in that behalf, it shall be the duty of
the inspection committee constituted under section 43 to inspect an
affiliated college or a recognised institution and to make a report to the
Board. '

(3)  The Board shall (fause every such college or institution to be
'~ inspected from time to time by the inspection committee.

(4) * The Board may call upon any college or institution so inspected
to take, within a specified period, such action as may appear to it to be

- necessary in respect of any of the matters referred to in sub-section (2)
of section 31 or, as the case may be, sub-section (2) of section 33,

Affiliated college 35, (1) Byery affiliated college or recognised institution shall, in
and recognised - ) e } T .
institution o TeSpect of" the nlledxum of education in agriculture and allied sciences,
comply with  research in agriculture and programmes of extension education and
provisions  examination therein, comply with the provisions made in that behalf by

pertainingto'  this Act, the Statutes and the Regulations.
medium of : .

instruction. (2)  If any affiliated college or recognised institution contravenes the

" provisions of sub-Scction (1), then, notwithstanding anything contained
in the other provisions of this Act,--

(a) the rights conferred on such -collége or institution by the
affiliation or recognition shall stand withdrawn from the date
of such contravention; and :

{b) such coliege or institution shall cease to be an affiliated
college or recognised institution for the purposes of this Act.

©(3)  If'any affiliated coliegg: or, recognised institution -affected by
‘sub-section (2) raises any dispute as to the withdrawal of its rights of
affiliation or recognition, then such dispute shall be referred to the State
Government and the State Gavernment shall decide the dispute and ite

decigion chall he final

—antanSid Lideiwia s amiiieds
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36. (1) The rights conferred on a college by affiliation may be Withdrawal of
withdrawn in whole or in part or modified if the college has failed to affiliation.
carry out any of the provisions of sub-section (2) of section 31 or the

college has failed to observe any of the conditions of its affiliation or the

college is conducted in a manner which is prejudicial o the interests of

education.

(2) A motion for the withdrawal or the modification of such rights
shall be initiated only in the Board. The member of the Board, who
intends to move such a motion, shall give notice of it and shall state in
writing the grounds on which 1t is made.

(3)  Before taking the said motion into consideration, the Board shall
send a copy of the notice of the motion and statement of grounds on
which it is made to the Principal of the college concerned together with
an intimation that any representation in writing submitted within a
period specified in such intimation on behalf of the college will be
considered by the Board:

Provided that the period so specified may, if necessary, be
extended by the Board.

(4)  On receipt of the representation or on the expiry of the period
referred to in sub-section (3), the Board, after considering the notice of
motion, statement and representation, and after such inspection by any
competent person or persons authorised by the Board in this behalf, and
such further inquiry as may appear to it to be necessary and after
consulting the Academic Council, shall record its opinion in the matter:

Provided that where the views of the Academic Council with
regard to the withdrawal or modification of the rights conferred by
affiliation are not acceptable to the Board, the Board sball, before
passing such resolution, refer the matter again to the Academic Council,
with or without its comments and the Academic Council shall
communicate again to the Board its views in the matter.

(5)  The Registrar shall submit the proposal and all proceedings, if
any, of the Academic Council and the Board relating thereto, to the State
Government which, after such further inquiry, if any, as may appear to it
to be necessary, shall make such order as it deems fit, and communicate
the same to the Board.

(6) Where by an order made under sub-section (5), the rights
conferred on any college by affiliation are withdrawn in whole or in part
or modified, the grounds for such withdrawal or modification shall be
stated in the order.

(7)  The Board may, on recommendation of the Academic Council,
recommend to the State Government withholding or reduction of a grant
to an affiliated college which, on a report by an Inspection Committee or
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otherwise, is found making persistent default in carrying out the
conditions of affiliation.

Withdrawalof 37, (1) The rights conferred on an institution by recognition may be
recognition. v ithdrawn or suspended for any period if the institution has failed to
observe any of the conditions of its recognition or the institution has

_ conducted in a manner which is prejudicial to the interest of education,

(2) A motion for such withdrawal or suspension shall be initiated
only in the Board. The member of the Board, who intends to move such
a motion, shall give notice of it and shall state in writing the grounds on
which it is made.

(3) Before taking the said motion into consideration, the Board shall
send a copy of the notice of motion and statement of grounds on which
it is made to the head of the institution concerned, together with an
intimation that any representation in writing submitted within a period
specified in the intimation on behalf of the institution will be considered
by the Board:

Provided that the period so specified may, If necessary, be
extended by the Board.

4 On receipt of the representation or on the expiry of the period
referred to in sub-section (3), the Board, after considering the notice of
motion, statement and representation and after such inspection by any
competent person or persons authorised by the Board in this behalf and
after such further inquiry as may appear to it to be necessary, and after
consulting the Academic Council, may, by a resolution, withdraw or
suspend recognition,

CHAPTER 1IX
ORGANISATION WITHIN THE UNIVERSITY AREA FOR
POST-GRADUATE TEACHING

Post-graduate 38,  Within the University area all post graduate education in
te“h‘"g-_ agriculture and allied sciences shall be imparted or conducting and
guiding research in agriculture or conducting and guiding programmes
in extension education shall be undertaken by the University or by such

affiliated colleges and it such subjects as may be prescribed.

Teaching within 39, (1) The Board may determine that all education in agriculture

University area. a4 allied sciences or research in agriculture or programmes in extension
education in respect of which the University is competent to hold
examinations shall, within the University area, be imparted or
undertaken by the teachers of the University on behalf of the University
and the Board shall communicate its decision to the State Government.
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{2}  Onreceipt of the communication under sub-section (1), the State
Government may, after making such Inquiry as it thinks f{it, by
notification in the Official Gazette, declare that the provisions of section
40 shall come into force on such date as may be specified in the
notification.

40, (1) All colleges, which have become constituent colleges under Constituent
clause (¢) of sub-section (1) of section 66, and all colleges within the colleges.
University area, which may hereafter become University colleges, shall

be the constituent colleges of the University.

(2) No educational institution imparting education in agricuiture and
allicd sciences or conducting and guiding rescarch tn agriculture or
conducting and guiding programmes of extension education and situate
within the University area shall, save with the consent of the University
and the sanction of the State Government, be associated in any way
with, or seek admission to any of the privileges of, any other University
established by law.

3) The relations of the constituent colleges within the University
area shall be govemed by the Statutes to be made in that behalf, and
such Statutes shall provide in particular for the exercise by the
University of the following powers in respect of the constituent colleges,
namely:--

(i)  to lay down mimmum educational qualifications for the
different classes of teachers and tutorial staff employed
by such colleges and the conditions of their service;

(1) to approve the appointments of the teachers made by
such colleges; '

" (iii))  to require each such college to contribute a prescribed
quota of recognised teachers in any subject for teaching
on behalf of the University; '

(iv)  to co-ordinate and regulate the factlities provided and
expenditure incurred by such college in regard to
libraries, laboratories and other equipments for teaching
and research;

(v) to require such colleges, when necessary, to confine the
enrolment of students to certain subjects;

(vi}  to levy contributions from such colleges and make grants
to them; and

(vii)) to require satisfactory arrangements for tutorial and
similar other work in such colleges and to inspect such
arrangements from time to time:
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Provided that a constituent college shall
supplement such education in agriculture and allied
sciences, research in agriculture or programmes of
extension education, by tutorial or other instruction,
teaching or training in a2 manner to be prescribed by the
Regulations to be made by the Academic Council.

(3)  Subject to the provisions of the Statutes, the Academic Council
shall organise and co-ordinate the education, research or programmes of
extension education.

CHAPTER X
COMMITTEES

“emmitteesfor  41. (1)  There shall be committees for selection of different
selectionof  clagges of full-time teachers of the University including tutors and
University 4o monstrators.

teachers. :
(2)  No person shall be appointed as full-time teacher of the
University except on the recommendation of the committee.

(3)  The constitution of such committee, the term of office of its
members and the procedure to be followed by it shall be such as may be
prescribed.

Examiners’ 42 (1)  There shall be formed every year a committee for each
Committee.  poculty, for the purpose of drawing up the list for appointments to
Unuversity examinership, consisting of—

(i}  the Dean of the concerned F aculty, ex-officio Chairman,
(i)} the Chairman of the Board of Studies, and

(iii) two members of the Board of Studies nominated by the
Vice-Chancellor for the year.

(2)  The list of examiners prepared by the commitiee shall be placed
through the Academic Council before the Vice-Chancellor for his
approval who may either approve or modify the same for the reasons to
ve recorded in writing.

(3) The procedure to be followed by the committee shail be such as
may be prescribed .

Inspection 43, There shall be an Inspection Committee consisting of a person

Committee.  nominated by the Vice-Chancellor as the Chairman and such other
members as may be appointed by the Board in accordance with the
Statutes. '
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44. (1) There shall be a College Development Committee for the Coltege
- purpose of development of colleges in the Univesity area. Development
. Committee,
(2)  The constitution of such Committee, the term of office of its
members and the procedure to be followed by it shall be such as may be
prescribed .

45. (1) Any of the authoritics of the Universifies referred to in  Other
section 17 may, from time to time, appoint such other committees commitiees.
consisting of such persons from amongst its members as the authority '

thinks fit and may refer or entrust, to any such committee for inquiry and

report or for opinion any of the matters dealt with by the authority and

may at any time discontinue or alter the constitution of any such

cominittee. '

{2y  Notwithstanding anything contained in this Act, but subject to
the approval of the appointing authority, it shall be lawful for a
committee appointed under sub-section (1) to co-opt such number of
persons who are not members of the appoiunting authority as its members
~as it thinks fit. '

CHAPTER XI -
FINANCE

46. (1) The University shall establish a fund to be called the University
University Fund. : _ Fund,

(2) The following shall form part df, or be paid into, the University
Fund:-- '

{(a) any contribution or grant by the State Government,

(b) the income of the University from all sources including
income from fees and charges,

(c) bequest, donations, endowments and other grants, if any.

(3)  The University Fund shall be kept in any corresponding new
bank specified in column 2 of the First Schedule to the Banking

1070 Companies (Acquisition and Transfer of Undertakings) Act, 1970 and in
40 of column 2 of the First Schgldule to the Banking Companies (Acquisition
1980, and Transfer of Undertakings) Act, 1980 and approved by the Statc

2 of Government for the purpose or invested in securities authorised by the
1p82, Trusts. Act, 1882 at the discretion of the Roard,

47.  The State Government shall, in each year after due appropriation Grants.
inade by ine Siate Legisiature by iaw in this behaif, make provision for
making grants to the University, as follows:-
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(a) a grant of an amount not less than the estimated net
expenditure on pay and allowances of the staff,
contingencies, and services of the University ;

(b) a grant to meet such additional items of expenditure,
recurring and non-recurring as the State Government
may deem necessary for the proper functioning of the
University.

Annualaccounts 48, (1) The annual accounts of the University shall be prepared

and financial ), qor the direction of the Board.
estimates.

(2)  The Board shall prepare before such date as may be prescribed
- the financial estimates for the ensuing year having regard to the
Government grants that are likely to be available.

(3) The annual accounts and the financial estimates shall be
considered by the Board at its annual meeting and pass a resolution
adopting the accounts and financial estimates.

(4) The annual accounts so adopted shall be submitted to the State
Government for audit.

(5) (a) The Board shall, after the accounts are audited, submit a copy
thereof along with a copy of audit report and the statement of the
action taken by the University on the audit report, to the State
Government. :

(b} The Statc Government shall cause the copy of the accounts

and the audit report along with the statement of action taken by the
- University on the audit report to be laid before the State

Legislature. '

Annual report. 49, (1) The Annual Report of the University shall be prepared under
the direction of the Board by or before such date as may be prescribed
and shall be considered by the Board at its annual meeting.

(2) The Board may pass such resolutions thereon and take such
action as it thinks fit. '

CHAPTER XII o
SUPFLEMENTARY PROVISIONS
Dismissal, removal, 50. (1) No member of the teaching, other acade_mic and non-teaéhihg
reduction and staff of a college shall be dismissed or removed or reduced in rank
l-n—.__-—u.._....____,———-‘._.—- -

sert:il:;“onrast::rnr a“; except after an inquiry in which he has been informed of the charges
against him and given a reasonable opportunity of being heard in respect

college.
Af thana ahowose med elano #tlhn el 60 Lo S fioend o 1L o
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approved by the Vice-Chancellor or any other officer of the University
authorised by the Vice-Chancellor in this behalf.

(2)  No termination of service of such member not amounting to his
dismissal or removal falling under - sub-section (1) shall be valid
unless— ' -

(a) he has been given a reasonable opportunity of showing
cause against the proposed termination, and

(b) such tefmination is approved by the Vice-Chancellor or
any officer of the University authorised by the Vice-
Chancellor in this behalf:

Provided that nothing in this sub-section shall
apply to any person who is appointed on probation or for a
temporary period only.

(3) (a) An appeal from an order of dismissal, removal or
reduction under sub-section - (1) or of termination under
sub-section (2) shall lie to the State Government within ninety
days from the date of the communication of such order and the
decision of the State Government in such appeal shall be final
and shall not be called in question in any civil court:

Provided that the State Govemment may admit any
appeal afler the period of limitation laid down in this clause 1f
the appellant satisfies the State Government that he had
sufficient cause for not preferring the appeal within such period.

(b)  In computing the period laid down in clause (a), the
provisions of sections 4 and 12 of the Limitation Act, 1963 shall,
so far as may be, apply.

51.  The University shall make adequate provision for the benefit of
its officers, teachers and other servants in matters of insurance, pension
and provident fund or for such other benefits as it may deem fit in such
manner and subject to such conditions as may be prescribed by the
Statutes.

52. (1) Where the University has established a provident fund for the
benefit of its officers, teachers and other servants under section 51, such
fund shall, notwithstanding anything contained in any law for the time
being in force, be depesited in the State Government treasury in

accordance with such directions as the State Government may, from

time 1o time, by an order in writing, give and thereupon,-

(i)  the subscriber to the [und shall be entitled fo interest on
ihe baiance in his provident fund account at the same
rate, at which the State Government servant is for the
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Pension,
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provident fund.

Provident fund to be
deposited in
Government
treasury.
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time being entitled to on the balance in his provident
fund account, and

(i)  the rules for the time being in force relating to the limits
of withdrawals from the provident fund as applicable to
such Government servant shall, so far as may be, apply
to the subscriber.

(2) Nothing in this section shall apply to a provident fund 0 of
established by the University to which the Employees® Provident Funds 1952
and Miscellaneous Provisions Act, 1952, applies.

Officersand  §3  Byery officer and employee of the University shall be deemed to

employees fobe 1. ) public servant within the meaning of section 21 of the Indian Penal 45 of
public servants. Code 1860,

Explanation—For the purposes of this section, any persoin, who
is appointed by the University for a specified period or for a specified
work of the University or, who receives any remuneration by way of
compensatory allowance or fee for any work done from the University
Fund, shall be deemed to an officer or employee of the University while
he is performing, and in relation to all matters relatable to the
petformance of, the duties and functions connected with such
appointment or work.

Vacating 54, () Any member of any authority or body of the Untversity may

office: " resign his office by letter addressed to the Vico.Chancellor through the
Registrar and on the Vice-Chancelior accepting the resignation, the
office of such member shall become vacant.

(2)  The Board may remove any person from membership of any
authority or body of the University on the ground that such member has
been convicted by a court of law of an offence, which, in the opinion of
the Board, involves moral turpitude:

Provided that no order for removal of such person shall be made
without giving him an opportunity of being heard.

(3)  Subject to the provisions of sub-section (2), a person, who is a
member of any authority or body of the University as a representative of
another body, whether of the University or not, shall retain his seat on
the University authority or body so long as he continues to be a member
of the body by which he was appointed and thereafter till his successor
is duly apnointed. )
Fillingupof 85  When ANy vacancy occurs in the office of a member (other than
casual oy ex-officio member) of any authority or other body of the University
vacancies, . . : '
before the expiry of the term of office of such member, the vacancy shall
e fiffed up, as soon convenienily as may be, by nomination,
appointment or, as the case may be, co-option of a member who shail
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hold office so long only as the member in whose place he has been
nominated, appointed or co-opted, would have held it, if the vacancy had
not occurred.

56. No act or proceeding of any authority or other body of the
University shall be invalidated merely by reason of any vacancy in its
membership or by reason of a person having taken part in the
proceedings of the authority or other body who 1s subsequently found to
have been not entitled to do so.

§7.  Where any quesiion arises as t0—

(1) the interpretation of any provision of this Act, or of any
Statute or Regulation, or '

(2) whether a person has been duly appointed as, or is entitled
to be or ceases to be entitled to be, a member of any
authority or other body of the University,

(a) it may be referred to the State Government if it
relates to a matter specified in clause (1), and

(b) it shall be referred to the State Government if—

(1) it relates to a matter specified in clause (2),
or

(ii) if four members of the Board so require,
irrespective of whether it relates to a matter
specified in clause (1) or clause (2), and

the State Government shall, after making such
inquiry as it deems fit (including giving
opportunity of being heard where necessary)
decide the question and its decision shall be final.

58, All acts and orders in good faith done and passed by the
University or any of its authorities, bodies or officers shall be final and
no suit shall be instituted against or damage claimed from the University
or its authorities, bodies or officers for anything purporting to be done in
pursuance of the Act and the Statutes and Regulations framed
thereunder.

Proceedings not
invalidated by
vacancies.

Disputes as to
constitution of
University
authority or
body.

Protection of
acts and
orders.
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CHAPTER XIII
TRANSITORY PROVISIONS

Completionof g9 Notwithstanding anything contained in this Act or the statutes or
courses of regulations made thereunder, any student of a college situate within

stedents in .. . . . . .
colleges associated  the University area who, immediately before the date on which section 4
with Gujarat  came into force was studying or was eligible for any examination of the
Agricultural  Gujarat Agricultural University, shall be permitted to complete his
University.  course in preparation therefor, and the University for that University
area shall provide for such period and in such manner as may be
prescribed by the Statutes for the instruction, teaching, training and
examination of such students in accordance with the course of studies of

the Gujarat Agricultural University.

- Appointment of g, Notwithstanding anything contained in section 10, the first Vice-
CE::E:’]';E?' Chancellor shall be appointed by the State Government as soon as
" practicable after the date of commencement of this Act for a period not
exceeding two years and on such terms and conditions as the State
Government thinks fit.

Appointment gy Notwithstanding anything contained in section 15, the first
Re (:ztt:;f_t Registrar shall be appointed by the State Govemnment as soon as
& " practicable after the date of commencement of this Act for a period not

exceeding three years and on such conditions as the State Government
thinks fit.

Transitory 62, (1) It shall be the duty of the first Vice-Chancellor to make
powers of first arrangements for constituting the Academic Council and other
Cham:ﬁﬁi authorities of the University other than the Board within six months
after the date of his appointment or such longer period not exceeding
one year in the aggregate as the State Government may, by notification

in the Official Gazette, direct.

(2) The first Vice-Chancellor shall, with the assistance of the
Advisory Committee consisting of not more than fiffteen members
nominated by the State Government--

(a) subject to the provisions of this Act and the approval of
the Chancellor,--

(i) make provisional statutes necessary  for
constituting the authorities of the University and
regulating the procedure at their meetings and the
transaction of their business,

(i)  draw up any rules that may be necessary for
regulating the method of constitution of authorities,

(b) frame the first statutes and regulations under this Act and
submit them for confirmation to the respective

‘
by



PARTIV] GUJARAT GOVERNMENT GAZETTE, EX. 6-3-2004 7-43

authorities when they commence to exercise their
functions.

(3)  The authorities constituted under sub-section (1) shall commence
to exercise their functions on such date or dates as the State Government
may, by notification in the Official Gazette, direct.

(4)  The statutes and regulations framed by the first Vice-Chancellor
shall, when confirmed by the respective authorities, be published in the
Official Gazette. :

63. (1) At any time afier the passing of this Act until such time as the gy
authorities of the University shall commence to exercise their functions,  appointment
of the officers

(a) any officer of the University may be appointed by the and teachers
Vice-Chancellor with the previous sanction of the of University.
Chancellor,

{b) teachers of the University may be appointed by the
Chancellor after considering the recommendations of an
Advisory Committee consisting of the Vice-Chancellor,
the Director of Agriculture and such other person or
persons, if any, as the Chancellor thinks fit to associate
with them.

(2)  Any appointment made under sub-section (1) shall be for such
period not exceeding three years and on such conditions as the
appointing authority thinks fit:

Provided that no such appointment shall be made until financial
provision has been made therefor.

64.  The first Vice-Chancellor appointed under section 60 shall have Exiraordinary
the following powers until the Board commences to exercise its Powers of first
functions, namely:-- : Vice-Chancellior.

{a) with the previous approval of the Chancellor, to make
additional statutes to provide for any matter not provided
for by the first Statutes,

(b) to constitute provisional authorities and bodies and on their
recommendations, to make rules providing for the conduct
of the work of the University,

(c) subject to the control of the State Government, to make
such financial arrangements as may be necessary to enable
this Act or any part thereof to be brought into force,
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(d) with the sanction of the Chancellor, to make, for a period
not exceeding three years, such appointment as may be
necessary to enable this Act or any part thereof to be
brought into force,

(¢) to appoint any committee as he may think fit to discharge
such of his functions as he may direct, and

()  generally to exercise all or ahy of the powers conferred on
the Board by or under the provisions of this Act,

CHAPTER XIV
MISCELLANEOUS

Powerto  65. (1) If any difficulty arises as to the first constitution or
L CMOYE reconstitution of any authority of the University after the coming into
difficulties. force of this Act or otherwise in first giving effect to the provisions of
this Act, the State Government may, by order published in the Official
Gazette, make such provisions not inconsistent with the provisions of
this Act as appear to it to be necessary or expedient for removing the

difficulty: '

Provided that no such order shall be made under this section after
the expiry of three years from the commencement of this Act.

(2)  Every order made under this section shall be laid as soon as may
be, after it is made, before the State Legislature.

Repeaiof 66, (1) With effect on and from such date as the State Government

Gujarat oy, by notification in the Official Gazette, appoint (hereinafler referred
Agricultural to in this section as “the appointed da ), the Gujarat Agricultural  Gui.
University Act, in th ction as “the appoi y"), the Gujarat Agricultura oo
1969, University Act, 1969 sghall stand repealed and the following  4ggq.

consequences shall ensue, that is to say--

(a) the Gujarat Agricultural University established and
constituted for the State of Gujarat and functioning
immediately before the appointed day shall, alongwith all
its authorities, stand dissolved (hereinafter referred to as
“the dissolved University”) and all its officers specified in
or declared under section 9 of the repealed Act shall be
deemed to have vacated their office;

(b) all land and all stores, articles and goods belonging to the
dissolved University and situate in a University area shall
pass to the University constituted for that area under this
Act (hereinafler referred to as “new University™):

Pro_vi'ded_: that where the State Government is of
the opinion that any goods or class of goods should be
distributed otherwise than according to the sttuation of the
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. gouods, the State Government may issue such directions as
it thinks fit for a just and equitable distribution of the
goods and the goods shall pass to the new Universitics
accordingly; ' T

Explanation.- For the purposes of clause (b), “land”
inciudes immovable property of every kind and any rights
i or over such property ;

{c) the constituent college specified in column 1 of |
Schedule 11 shall cease to be the constituent college of
the dissolved University and shall become constituent
college of the University mentioned against it in column
2 of the said Schedule;

(d) the unexpended balance in the general fund and the
foundation fund, whether deposited in a bank or invesied
in securities belonging to the dissolved University
immediately before the appointed day, shall, subject to all
charges and liabilities affecting the same, vest in the new. . o
Universities in such proportion and in such manner as the . . -

~ State Government may direct;

(e) the liability of the dissolved University in respect of the
provident fund account of an officer or employee of that
University in service on the appointed day shall, as from
that day, be the liability of the new University to which the
officer or employee is allotted;

(f) all debts and obligations incurred and all contracts made

by or on behalf of the dissolved University before the

- appointed day and subsisting on that day shall, in so far as

they relate to a University arca, be the debts and

obligations incurred by and the contracts made by the
University constituted for that area: -

Provided that where the State Government is of
opinion that this clause is not applicable to any debt and
obligation incurred or any contract made by or on behalf of
the dissolved University, the State Government may issue
such directions as it thinks fit for a just and equitable
apportionment of the debts and obligations and contracts
and the debts, obligations and contracts shall pass to the
new Universities accordingly;

(g) all officers and employees in the employment of the
dissolved University immediately before the appointed day
shall be allocated to the new Universities by the State
Govermnment in such manner as it may direct having regard
to such principles as it may, by notification in the Official
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Gazette, lay down, and until other provision ig mads in
accordance with this Act, they shall receive salaries and
allowances and be subject to the conditions of service to
which ihey were entitled or subject to immediately before
the appointed day:

Provided that the conditions of service applicable
immediately before the appointed day to any officer or
employee allotted to the new University shall not be varied
to his disadvantage except with the previous approval of
the State Government.

- (2)  Notwithstanding anything contained in the Industrial Disputes 14 of
Act, 1947 or any other law for the time being in force, a person, who has ~ 1a47.
ceased to be an officer by virtue of clause (a) of sub-section (1) or an '
officer or servant of the dissolved University who is transferred to any of
the new Universities as a result of the allotment made under clause (g)
of sub-section (1), shall not be entitled to any compensation for such
cesser or transfer, under this Act or any other law for the time being in
force and no such claim shall be entertained by any court, tribunal or
other authority.
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SCHEDULE I
( See clause (20) of section 2 )

™ 4 ¥
ramnl 1

THE ANAND AGRICULTURAL UNIVERSITY

1. Anand District,
2. Ahmedabad District,

3. Vadodara District,
4. Dahod District,
5. Pzichmahals District,

6. Kheda District.

_ PART 1I
THE JUNAGADH AGRICULTURAL UNIVERSITY .
1. Amreli District,
Bhavnagar District,
Jammagar District,
Junagadh District,
Porbandar District,
Rajkot District,

N/ ke w

Surendranagar District.

PART III
THE NAVSARI AGRICULTURAL UNIVERSITY

1. Bharuch District,
Dang District,
Narmada District,
Navsari Disitrict,
Surat District,
Valsad District.

A G
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Ceso4 2

‘ PART IV :
THE SARDPAR KRUSHINAGAR DANTIWADA
AGRICULTURAL UNIVERSITY
1. Banaskantha District,
2. Gandhinagar District,
3. Kutch District, - - -
4. Mchsana District,
5. Patan District,
6..  Sabarkantha District,
SCREDULE &I
(See clause (¢} of sub-secuon (1) of section 66)
‘COLLEGE - - UNIVERSITY
L 2 -
Bansilal Amrutlal College of - The Anand Agricultural
Agriculture, A_nand. Unimsity-
‘ Cbllege of Veterinary Science The. Ammd Ag_ncultmal
and Animal Husbandry, Anand. . Umverslty .
Sheth Manshukhlal Chhagantal  The Anand Agricultural
College of Dairy Science, Anand. UniVersity.
College of Agriculeure, - The Junagadh Agncultural
Junagadh. University, _
College of Agricuitural .'I'he Junagadh Agncultm-al
Engineering and Technology, Umverslty
!Lmagadh
College of Fisheries Science, The Ju.nagadh Agncultm‘al
Veraval. University.
Shri Navinchandea Mafatla} The Navs_ari Agriculturat
College of Agricnilture, Navsari. University.
Aspee College of 'Hort_iculturé_ The Navsari Agriculturat
and Forestry, Navsad. Umvermty
Chimanbhai Patel College of Sardar Krushinagar Dantiwada
Agriculture, _ Ag_ricull;ur_al_ University. __
College of Vetcrinary Science . Sardar Kméhiﬁagai‘ Dant_iwad_a
and Animal Husbandry. - Agricultural University.
Aspee College of Home Science.  Sardar Krushinagar Dantiwada |
Agricultural University.

Government Central Presy, Gandhinagar. .
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